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RESULT OF ELECTION TO THE
CENTRAL SILK BOARD

Mg, CHAIRMAN: Shri M. 8. Guru-
pada Swamy being the only candidate
nominated for election to the Ceniral
Silk Board, he is declared duly elected
t0 be a member of the said Board.

ey

MESSAGE FROM THE LOK SABHA

THE CONSTITUTION (FIFTEENTH AMEND-
MENT) By, 1963

SECRETARY: Sir, I have to report
to the House the following Message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close herewith a copy of the Consti-
tution (Fifteenth Amendment) Bill,
1963, which has been passed by the
Lok Sabha at its sitting held on the
I1st May, 1963, in accordance with
the provisions of Article 368 of the
Constitution of India.”

8ir, I lay the Bill on the Table.

THE CONSTITUTION (AMEND-
MENT) BILL, 1963 (TO AMEND
ARTICLES 16, 32, 134 AND 226 AND
INSERTION OF NEW ARTICLE 37A)

Surr K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Sir, I move for
leave to introduce a Bill further to
amcnd the Constitution of India,

The question was put and the motion
was adopted.

Surr K. V. RAGHUNATHA REDDY:
Sir, 1 introduce the Bill.

[ RAJYA SABHA]
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THE MINES (AMENDMENT) BILL,
1963

Dr. SuriMAaTI SEETA PARMANAND
(Madhya Pradesh): Sir, I mJve for
leave to introduce a Bill further to
amend the Mines Act, 1952,

The question was put and the motion
was adopted. .

Dr. SuriMaTt SEETA PARMA-
NAND: Sir, I introduce the Bill.

—

INDUSTRIAL DISPUTES
(AMENDMENT) BILL, 1963

THE

Dr. SHriMart SEETA PARMA-
NAND (Madhya Pradesh): Sir, I
move for leave to introduce a Bill fur-
ther to amend the Industrial Disputes
Act, 1047.

The question was put and the
motion was adopted.

Dr. Surrmamt SEETA PARMA-
NAND: Sir, 1 introduce the Bill.

—

INDIAN PENAL CODR
(AMENDMENT) BILL, 1963

THE

Drwan CHAMAN LALL (Punjab):
Sir, T move for leave to introduce a
Bill further to amend the Indian Penal
Code.

The 4question was put and the
motion was adopted.

Drwax CHAMAN LALI: Sir, I in-
iroduce the Bill

THE CONSTITUTION (AMEND-
MENT) BILL, 1961 (TO AMEND THE
FIRST SCHEDULE)

Surt  BHUPESH GUPTA
Bengal): Sir, I beg to move:

(West
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“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Sir, this is a very simple proposal
for amending the Constitution. I have
got only a three-line statement under
the Statement of Objects and Reascns.
May I, with your permission, Sir, read
this, because many hon. Members may
not have got a copy of this Bill? Sir,
it reads thus: |

“Public opinion in the State of
Madras, as well as in other parts of
the country, is strongly in favcur of
changing the name of the State to
‘Tamilnad’ in conformity with the
historical, linguistiz and cultural
considerations.”

This is a very simple suggestion—
change of name—but it is important
from the cultural and other points of
view. As you know, Sir, in the First
Schedule of our Constitution the States
are specified; a list of the States of the
Union has been given in the First
Schedule, Now, Sir, entry No. 7 says
‘Madras’. This is what had been stated
while explaining what Madras meant
at that time:

“The territories which immediate-
ly bef-re the commencement of this
Constitution were either comprised
in the Province of Madras or were
being administered as if they formed
part of that Province and the terri-
tories specified in section 4 of the
States Reorganisation Act, 1958, and
the Second Schedule to the Andhra
Pradesh and Madras (Alteration of
Boundaries) Act, 1959, but excluding
the territories specified in sub-
section (1) of section 3 and sub-
section (1) of section 4 of the
Andhra State Act, 1953, the terri-
tories specified in clause (b) of sub-
se~tion (1) of section 5, section 6
and clause (d) of sub-section (1) of
section 7 of the States Reorganisa-
tion Act, 1956, and the territories
soecified in the First Schedule to the
Andhra Pradesh and Madras (Alter-
ation of Boundaries) Act, 1959.”

|
[ MAY 1963] (Amendment) Bill, 1961 1924

That is the latest position. Now, Sir,
as you know, when the Constitution
was passed, Madras was a composite
State comprised of Andhra excluding
Telangana or the Hyderabad part of
it—I do not want to go into any de-
tails—and also the Malabar part of
Kerala. Tamil Nad, of course, was
there., Mainly, these three main parts
comprised what was called at that
time the Provin e of Madras under the
British regime and then it came to be
known as ‘Madras’ under the Consti-
tution when it was passed. The same
name remains even today, alth-ugh
there has been, in the meanwhile, a
reorganisation of the States on the
basis mainly of language, and Madras
is now reconstituted shorn of the other
linguistic areas of the people who do
not speak Tamil. This is the State of
the Tamil-speaking people in our
country. At the time of the enactment
of the Constitution or when the matter
was being discussed in the Constituent
Assembly, obviously, this question
could nct come up for discussion for
the simple reason that at that time
there was no linguistic reorganisation
of the States in the south as we have
today. Madras, as it was, was a com-
pPosite State and it was taken as such
for the time being, although many
Members speaking in the Constituent
Assembly spoke of the need for lin-
guistic reorganisation of the State
arcording to the demands made in the
freedom struggle, more especially in
the Resolutions of the Congress Party
but then it did not become a practical
duesticn at that time because the Con-
stituent Assembly was not discussing
the re-organisation of the State or
providing for dt. The Constituent
Assembly was drawing up the Consti-
tution of the country, taking more or
less the situation as it nbtained at that
time. In fact, we had a different
arrangement altogether. We hal Part
A States, Part B States and Part C
States. Now, this arrangement has
been completely altered not only
because of the linguistic renrganisation
of the State but also because of the
integration or the merger of the States
or areas which were ruled bv the for-
mer Princes. The position now has
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[Shri Bhupesh Gupta.]

considerably changed. What we hav.
today is more or less the Iinguistic
reorganisation of the States or the
States reorganised on the basis of
language except perhaps in the case of
Punjab There, of course, we have not
got the linguistic principle applied in
the same way as it has been applied
in other parts of the cuuntry. Punjab
is the only exception. Before then, of
course, Bombay was sought to be kept
as a Dbilingual State but after the
second General Elections, when the
verdict of the people was quite well
known to the country and to the Gov-
ernment and could not be resisted. the
Government was obliged to break up
the bilingual State of Bombay and set
up two States, the Gujarat State of the
Gujarati-speaking people and the
Maharashira State of the Marathi-
speaking people. You will have noted
in this connection that the State is now
called Maharashtra, not Bombay, and
in our Constitution the eighth entry
gives the name of Maharashtra. The
name Bombay has been changed today,
I is no longer called Bombay but it is
called Maharashtra and the other part,
of course, is called Gujarat. I say this
thing because sometimeg it is argued
that Madras is an old name, a familiar
name known all over the world and
that it would not be proper for us to
change the name but 1 think that the
same argument could be advanced in
regard to Bombay as well because
Maharashtra could have easily retain-
ed the old name, Bombay. I think
the decison in regard to Maharashtra
was quite right. T do not see as to why
the same thing should not be applied
In the case of Madras.

SHRI M. RUTHNASWAMY
(Madras): May I ask. who changed
the name from Bombay to Maharash-
tra?

Srrt BHUPESH GUPTA: The Con-
stitution changed the name. We here
changed 1t because it is not a ques-
tion of .

Surt AKBAR ALI KHAN (Andhra
Pradesh): At the request and demand
of Maharashtra.

[RAJYA SABHA ]
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Sart BHUPESH GUPTA: No, it was
not like that. If you look up at the
old thing, you will find that it could
not be called Maharashtra at that time
because Maharashira and Gujarat were
together in the composite State, How
could you call that State as Maha-
rashtra? It is quite obvious. Now,
the hon. Member asked as to who
changed the name. First of all, the
nameg are not changed by men. They
are evolved in the course of history.
Maharashtra was Maharashtra whether
you called it Maharashtra or not.
Therefore, what we did after the re-
organisation of the States was to call
the Gujarati-speaking areas as Gujarat
and the Marathi-speaking areas as
Maharashtra and we did not use the
old name, Bombay. Therefore, in
the First Schedule of the Constitution,
the old name Bombay completely diz-
appears. It does not find any place at
all as it ought to.

Now, I make these prefatory re-
marks with a view to removing mis-
givings in the beginning. I am not
suggesting something that has not been
done already. T am in line with the
scheme of things, the tenor of think-
ing and the manner of approach with
regard to matters such as this. Now,
let me come to the specific question of
Tamilnad.

Mr. Chalrman, I rise with a heavy
heart to speak. This Bill has been
pending here for some time. I think I
tabled this Bill before the last Gene-
ral Elections, At that time, our
friend, Mr. Anmadurai, was not here.
He was not a Member of this House
but we were looking forward to his
coming and to the coming of many
new Members go that we could discuss
this thing with fresh men in this
House who could give fresh thought.
Now, another reason why I did not
take up this Bill even after 1957 or
1958 was that I have always made it
very clear that I should like our main
speaker on the subject to be Mr.
Ramamurti, a Member of this House,

| an eminent leader of Tamil Nad, a
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powerful speaker and a popular man.
He was at one time, as you know, also
a leader or one of the leading members
of the Congress, a colleague of many
of the Ministers. Now, unfcrtunately,
Mr. Chairman, how you feel I do not
know, but Mr. Ramamurtj is held in
detention by the Madras Government
under the Defence of Ind'a Rules and
he has not the advuntage today of
coming here. I am sure you will ask
why I should not wait g little longer. 1
weuld have very gladly done so if 1
had been given the assurance that he
would be available for the next
session because I think he would be
the most competent speaker on he sub-
ject even though in the ballot my
name came out and I am moving this
Bill but unfortunately today, due to
the intransigence of the Government
in regard to this matter of dealing
with Members of Parliament, I have
to move this Bill. I have not only to
move this Bill and speak on it but the
only Member we have on our Benches,
Mr. Ramamurtj, from Tamil Nad is
not present today for no fault of his.
I think everybody will share my sor-
row in this matter and the people of
Tamil Nad will also particularly feel
sorry abouf this whole affair. Five
months have passed since the cease-
fire and still he is held in detention.
It there was some reason under the
impact of certain circumstances, the
Government took action, but I think
he should have been released by now.
It is a strange phenomenon. It is a
good thing that we have been reading
in the papers about the prisoners of
war in the hands of the Chinese being
released including the officers, China
is doing a good thing. They should
release every single one and should
not do so by driblets, and I take this
opportunity of saying this but in our
country the M.Ps. who are supposed
to occupy some important places are
held in custody today, held in deten-
tion without trial. The rules of deten-
tion are being challenged in the courts
of law. Many important lawyers have
given the opinion that such detentions
are not justified, may be challenged in

the courts of law. |

|
13 MAY 1963] (Amendment) Bill, 1961 1gg

Mr. CHAIRMAN: I think you are
going off the mark.

Surt BHUPESH GUPTA: I am com-

ing to that, On this occasion, I am
certainly . . .

Surt AKBAR ALI KHAN: On a
point of order, Sir. The comparison
of India with China is very objec-
tionable.

Surt BHUPESH GUPTA: No ques-
tion of objection. It is not. Mr. Akbar
Ali Khan, you did not make the de-
mand for the release of Indian per-
sonnel.

Dr. SurimaTi SEETA PARMANAND
(Madhya Pradesh): I want to know
whether reference to Members indivi-
dually is proper or not.

Mr. CHAIRMAN: I think reference
to Members should be as Hon. Member
from such and such area, Naming is
not proper and would lead to d.fficul-
ties. I have been noticing this thing
happening in this House, naming each
other, calling each other and talking
to each other. That should be avoided
as far as possible.

Serr BHUPESH GUPTA: I agree,
Sir. Here an unnecessary interruption
was made by Mr. Akbar Ali Khan.
Mr. Ramamurti is not here. The situa-
tion is such that he could have been
here to participate in this House even
if you think that under certain impact
of the situation he was detained but
that  situation has considerably
changed, This is, what I am saying is,
perhaps in our favour in every way.
That is why I say that generosity
could have been shown but it is not
shown. Anyhow, what can 1 say?
Hon, Members, I am sorry to say Sir,
when I fight for the right of a Mem-
ber of this House, who is your col-
league, who has been with you, not
you, Sir, he is also your pupil here . .

Surt MULKA GOVINDA REDDY
(Mysore): On a point of order, Sir.
My point of order is that under the
Constitution, article 3, he is not em-
powered to move the Bill unless he

| has obtained a specific recommendation
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from the President and secondly this
is a matter which concerns the name
of the State. He wants to alter the
name of Madrag State into Tamil Nad
and this .annot be done unless the
ma'ter has been referred by the Pre-~
sident to the legislature of the State
concerned.

Surr BHUPESH GUPTA: This is
amendment of the Constitution and it
is for Supreme Court to decide what
should have been done or not.

Mr. CHAIRMAN: I have considered
your point of order and I allow him
to proceed.

Surr BHUPESH GUPTA: I am very
glad that the point of order was raised
here because things should be clarified.
I am all in favour of a good debate.

SurmvaTt €. AMMANNA RAJA
(Andhra Pradesh): A point of order
has been raised. You said there was
no prnt of order, We would like to
know why you consider it ag no point
of order.

Mr, CHAIRMAN: I have considered
it and I rule that he can proceed.

Surrmat C. AMMANNA RAJA:
Why you consider that there is no
point of order; if you explain, we will
understand.

Mr. CHAIRMAN: I don't think so;
I can rule.

SHRIMATI
You can.

C. AMMANNA RAJA:

Mr. CHAIRMAN: And that is what
I have done. I can and therefore I
have done it.

SurimaTt C, AMMANNA RAJA:
That is all right. You can do it. But
it will be better if you say why you
consider it as no point of order.

Mr, CHAIRMAN:  There are two
wayg of doing jt. One is by amend-
ing the Constitution and that is the
method he has adopted.

[ RAJYA SABHA] (Amendment) Bill, 19611930

Smrr BHUPESH GUPTA: 1 think
you should kindly clarify because the
point does not seem to be so obvious
to her as it is obvious to others.

Now, let me deal with this aspect
as to why I want a change of the
name, Is it so important? Or is 1t
so unimportant that I could have wait-
ed? 1 say, anyway it is important. In
fact, I should have been happy if the
amendment had come from the Gov-
ernment itself. You know, Sir, that in
Madras they do not use this expres-
sion ‘Madras’. They have given it up.
In their official business they use the
word ‘Tamil Nad’. I made enquiries
from official circles of Tamil Nad and
they said that for the purposes of the
State in the sphere of State activity
Tamil Nad had come to be in use and
they had given up this nomenclature
‘Madras’. So, they use this word “Tamil
Nad’ and I think we should all support
the stand the Tamil Nad Government
have taken in this matter,

Sart M. RUTHNASWAMY: May I
ask if the Madras Government is in
favour of changing the name {rom
Madras to Tamil Nad?

Sart BHUPESH GUPTA: You ask
them as to why they have changed in
their own sphere.

Sart M. RUTHNASWAMY:
have not.

They

Surrt BHUPESH GUPTA: They have,

Sart M. RUTHNASWAMY:
when Tamil is used.

Only

Surt BHUPESH GUPTA: Naturally
their State language now is Tamil.
They do not use English any more. I
know that you would like English.
You seem to Lke everything with re-
gard to English nowadays, even the
name given by the English. I am very
glad we were not given names a=x
John, Michael, etc, otherwise you
would have liked those names also.

Surt M. RUTHNASWAMY: I was
not given any English name,
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Sart BHUPESH GUPTA: Ycu are
Mr. Ruthnaswamy, I know. I would
like your State to be called also Tamil
Nad. Ruthnaswamy will go well with
Tamil Nad. That is what I say.

Now, Madras, as I have said, ig call-
ed Tamil Nad and in Tamil Nad the
‘work is conducted by the State in their
regional language. I made a grievance
about the detention of Comrade
Ramamurti but here I would like to
pay a tribute to the people and the
Government of Tamil Nad in  this
matter. I am not miserly in my
approach; I pay a tribute to them
because they have done it. It is one
of the States where their own mother-
tongue has been more or less made the
official language and they are very
strict about it. Only yesterday we
heard that in the Tamil Nad Assembly
no speeches are made nowadays ex-
cept in the mother-tongue. I congra-
tulate the legislators of Tamil Nad and
those who are responsible for parti-
cularly bringing about this situation.
My congratulation goes in this matter
to Mr. Kamaraj Nadar, the Chief
Minister of Tamil Nad. He belongs
to another party; he has kept many
ef our people in jail and I have many
grievances against him but the way
he has served his language and re-
fused to speak in English and in con-
ducting the affairs of the State in
Tamil, he deserves to be supported
and congratu'ated by us in the present
context of discussion. It is a good
thing and why should it not be s0?
Tamil is one of the oldest languages
perhaps in the world. The Tamil
Janguage was there thousands and
thousands of years ago when many
people had not developed even their
speech in many parts of the world.
The Tamil language produced litera-
ture of a high order before many
languages in the world were develop-
ed. Such is the Tamil language and
such is the credit of the Tamil people
who have contributed in such a grand
way and so richly to the cultural herit-
age of our country.
about the Tamil we have great affec-

l
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tion, almost a weakness for them,
because India as we see today is com-
prised of many linguistic units and
groups and among them the people
of Tamil Nad get a piace of great
significance. In their literature, in
their culture, in their song and music,
in their way of life, we see the pris-
tine beauty of what we consider to
be the culture of our people. There-
fore Tamil Nad is the focus of Indian
culture in every way. Therefore it
is but right that Tamil Nad should
have been one of the first States in
India, despite the fact that many of
them have good knowledge of English,
to insist that Tamil should be  the
official language of the present State
of Tamil Nad, now called also in
English Madras. It is a grand thing
that they have done.

I wish, Sir, in my State the same
thing had happened. We too have
a language which is rich and of which
we are proud. But who is not proud
of his own  mother-tongue more
especially when it is developed? But
unfortunately only five or six days
back a decision has been taken by the
Government of West Bengal that
Bengali should be the official language
of our State. All these years we have
been carrying on in English and I
know of a Chief Minister in West
Bengal who when he was asked to
make a speech in Bengali said e
would never make a speech in Bengali
and that he would always speak in
English although he was not parti-
cularly well up in making speeches in
English but he insisted on that. There
are even now in the West Bengal
Assembly in the Government benches
some Dpeople, the Finance Minister
in particular who is an England-
returned barrister—and the barristers
always create a lot of trouble—who
would not make any speech except in
English but here you see in the Tamil
Nad Assembly whether you are a
barrister, whether you are a doctor,
whether you are an engineer, whether
you are a lawyer, whatever you are,
you make the speech in Tamil. I take

When we talk ; my hat off to the people of Tamil Nad.
\ I think they have set a very good
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example before the country. While
we should not take the initiative in
bringing about the change I do not
know why the Government of Tamil
Nad is not itself insisting upon it. I
do not know., Maybe they think that
they could get on in their own way
in their State and it is immaterial
whether Tamil Nad is called Madras
or Tamil Nad for all-India purposes
or named as such in our Constitution.
I do not know. Buf talking to many
of them connected with the Congress
Party 1 find that there are some who
share the sentiments of mine, even
in my arguments in the matter. In
fact, 1 derive my arguments in this
matter from them. Who am I to teach
the people of Tamil Nad what is good
for them or what is bad for them? 1
think they can teach us in such mat-
ters many a thing because they have
been ahead in such matters. Now,
why should it not be so? As far as
this name is concerned, I do not think
the word ‘Madras’ occurs in the Tamil
language at all. It was evolved in the
days of the BPBritish, just as certain
other names were evolved. The name

vonsuiunon

‘Bombay’ was given by the  British
and we have done away with  that

name as far as the State is concerned,
although the city of Bombay is still
called Bombay. Let it be so. If they
like, let them call the city of Madras,
Madras, but they should not call or
we shomld not call here the State of
Tamil Nad, Madras. Now, this argu-
ment is put forward that Madras is
well known internationally and so on.
Right at the beginning I said that
Bombay was also well known in this
manner. I am not saying that vyou
change the name of the city of Madras
into some other name. Call Madras
city Madras city. If Madras is well
known outside, well, it is mainly be-
cause of the fact that it has been an
important centre under the British
and the city of Madras rerhains to be
an Important centre even now. There-
fore, T am not disturbing this nomen-
clature at all. Therefore, I say that
that point is met that way. If I had
suggested that Madras city should also
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be renamed, then perhaps some objec-
tion could have been taken that 1
am trying to wipe out everything and
probably I am going to suggest cer-
tain names which are not known to
the world at all. I am not doing that
at all. What I am suggesting is clear-
ly in line with what we have done
exactly in the case of Maharashtra.
Retaining the name of the city of
Bombay as Bombay, we have chang-
ed the name of the State to Maharash-
tra.

Mr. Chairman, I do not know what
are the possible objections to it? Asg
you know, even in respect of Bengal
today, the West Bengal Government is
sponsoring that it should not be called
West Bengal. It should be called
Bengal. The word “West” should be
eliminated. I do not know if any
proposal has come forward or whether
the Government is considering it. But
this is what they are thinking. They
are not satisfied with the nomenclature
of West Bengal, even though Bengal
has been partitioned. What is now
called West Bengal in India was the
western part of the undivided Bengal
and, therefore, it came to be called
West Bengal. The people of West
Bengal and notably the Government
do not like this name to be continued.
They want it to be changed. One can
understand that point of view. Now,
here it is enlirely a different thing.
Here, the name does not find a place
in the literature. It is not known in
the Tamil expression. It may enter
the literature. So many things enter
the literature and language. I under-
stand it. But it does nnt originate
from that. That is my point.

Now, one difficulty arises here. Let
me argue what may be the possible
arguments against my contention. The
argument may be: It is there. Why
bother a*out it? This is the main
argument. This name is well known
and familidr., Why are you going to
change it? This is a small, petty
thing. Well, then, I should have
thought that this argument should
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1
have been given also in connection
with Maharashtra when you changed
Bombay into Maharashtra. In the case
of Bombay in particular you could
have done it, but it was not done. The
people of Maharashtra demanded that
they would not be satisfied if Maha-
rashtra State was called Bombay. In
fact, their movement was called the

Samyukta Maharashtra meovement.
They got the name as the people
wanted it.

But what happened in the case of
Tamil Nad? As you know, even in
the days of the British the Congress
called it the Tamil Nad Congress Com-
mittee. The composite State of Madras
had three Committees, I believe. There
was the Malabar Congress Committee,
Anyway, two clearly, the Andhra
Pradesh Congress Committee and
another Pradesh Congress Committee
comprising the areas which now {fall
in Madras and that was called the
Tamil Nad Congress Committee. They
never called it the Madras Provincial
Congress Committee. Therefore, the
Congress thought in the first place,
that the composite Madras State should
be dealt with linguistically and there
should be three provincial Congress
organisations. It was, in a way, the
precursor of the reorganisation of
States. In fact, this organisational
arrangement went with the concept of
reorganisation of States or reorganisa-
tion of Provinces, on the basis of
which the Congress sponsored it at

that time. Then they had this ar-
rangement. They had the Provincial
Congress Committee in the present

Madras State, but it was not called,
as I said, the Madras Provincial Con-
gress Committee. Therefore, the Con-
gress accepted that name. The Con-
gress never argued at that time that
since it was Madras and the seat of
the Provincial Congress Committee
was in Madras, it should be called
the Madras Provincial Congress Com-
mittee. On the contrary, the seat of
the Pradesh Committee was in  the
city of Madras, but all the same it
was called the Tamil Nad Congress
Committee, At that time, Shri Raja-
gopalachari, i I may say so, was
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particularly in support of this kind
of approach. Only yesterday I was
reading a little speech of Shri Raja-
gopalachari in 1928 where he support-
ed that Hindi should be the official
language of the Indian Union and he
made an eloquent speech at that time.
With regard to Hindi being the Union
language, he has changed his mind.
With regard to this thing I do not
know whether he has changed his
mind. I have not come across any
writing of his where he has changed
his mind. Since he is liable to change
very quickly and from stage to stage,
it is possible that he would like the
name of Madras to be retained. There-
fore, I say all people in  Madras,
especially the Congress people, are
committed t¢ the name of Tamil Nad.
They, in fact, disliked the name of
Madras to be given to their Congress
organisation. This was the position.
Today I do not see any reason why,
when we are in power, we should not
give effect to what had been done
when we were not in power. When
we have passed on from the provincial
Congress organisation to the sphere
of the State, why should we not
take to it, when we were committed
at that time, o the sphere of the State
and bring about the necessary change
in the nomenclature? Therefore, that
argument does not seem to be very
convincing.

Well, this is the only argument that
I have come across. Then I wanted
to find out in a dialogue as to what
would be the other argument. Real-
ly, no argument has been given. The
oher argument is, let ‘Tamil Nad’ be
used in the State and for the whole of
India we shall use the name Madras.
Today we are discussing the language
Bill. In the regional sphere we are
passing from English to the regional
language. 1 make i absolutely clear
that English language in a State has
to be replaced not by another non-
regional language, but by the respective
regional language. This is the posi-
tion. We are opposed to retaining
English as the official language of the
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Indian Union for all times to come.
We are equally opposed to Hindi
transgressing into the field of the
regional language in each State and
taking the place of the regional langu-
age in the State sphere. This has
been done in the case of Madras.
The name Tamil Nad has been given.
1t is in consonance with the concep-
tion of regional regrouping and lin-
guistic regrouping. But here is the
official level, the all-India level. What
do we give? Madras is certainly not
a Hindi translation. It may enter the
Hindi world, but it did not come from
the Hindi language at all. Therefore,
if you want to translate the word
Tamil Nad which will be the descrip-
tion of the State in their mother
tongue the translation of that name
in Hindi ig certainly not Madras.
Therefore, what you are doing here
seems to be certainly anomalous. For
all official purposes Hindi will be the
Union language. Very good. Make it
in a proper way, Take your time to
do so if need be, but what happens to
this name? Tamil Nad is a State of
ours. All the official literature will
use the word Tamil Nad. Where Joes
the word Madras come from? As far
as we here at the Union level are
concerned, what do we do? We trans-
late what appears in the regional
language as far as it relates to the
Centre, but we import another name
cal'ed Madras which the Tamil Nad
people will have in the process of
development given a complete go-by
from all their official records, official
literature, and so on. We shall be
superimposing, taking from the past,
another nomenclature which is called
Madras. 1 think that would not be
right. That would not be right in the
sense that here our job is not {o im-
port new things, but as far as regional
matters are concerned to have honest
translations in the Union official
language of the names and other
things and matters connected with the
States in their respective regional
languages when such things appear.
Here again we will be up against a
contradietion. 1 say that from that
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angle also we need a change. I do
not know what Mr. Annadurai feels
like in this matter.

Mgr. CHAIRMAN: No names,

Sert BHUPESH GUPTA: I can
name a Member through you, Sir. I
do not know how Mr. Annadurai feels
in this matter. I am not talking to him.
I think that in such matters we necd
not be in the 19th century House of
Commons. We can be in the mid-
twentieth century Indian Parliament.
We have our informality in this mat-
ter, and that is to the good. 1 think
so. We are a creative people. I know
that in British Parliament you cannot
even mention the name, Thera they
say the hon. Member from Wimbledon.
It is all right in England, but reading
from here I do not know who that
Member is from Wimbledon,

Mr. CHAIRMAN: Because you do
not care to know.

Srrt BHUPESH GUPTA: There are
600 in all from so many constituencies.
Why should I know? I want ihe name.
Mr. Churchill is better known. How
many people know to0 which consti-
tuency Mr. Churchill belongs?

Mr. CHAIRMAN; That is not rele=
vant,

Sert BHUPESH GUPTA: You
touched on that point, Sir. That is
why I am saying this.

Mg, CHAIRMAN: I would like the
mentioning of names to be avoided.

Surt BHUPESH GUPTA: In the
House we can mention names. In
that case we can have a new proce-
dure. Then let us have jt. Let us
change the rules. Certainly we will
mention the names, but certainly I
will not talk to him, I will not enter
into a direct conversation with him,
I will ask him through you.

Surrvatr C. AMMANNA RAJA:
You are only asked to addresg the
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Sugrr BHUPESH GUPTA: In this
matter, Mr. Chairman she is address-
ing me direct. You will understand
that habits are difficult to get cver,
and feminine habits are more difficult
to get over. Therefore, I say that
here I do not know how the hon.
Member feels. But I think he should
support this and also all Members
opposite, and I see that hon. Member
on the Treasury Benches, if you do
not like his name to be mentioned,
looking at me, sitting in the front
bench in white coat you see with
glasses on, and I hope he will say
something in support of it, I think he
will support my measure also, and
also will the lady Member sitting next
to another lady. Member, my hon lady
interruptor. I think they should
also support this measure,

Mr. CHAIRMAN: Tt is Mr. Bhupesh
Gupta's conception of a modern Parlia-
ment,

Samt BHUPESH GUPTA: That is
right because, Sir, you suggested to
me to develop something new. I
thought T could add to the newness
of it because anything new  should
always be dynamic and evolving.
Therefore, I do not think there is any
justification for the Government not
to support my motion. They will have
lost nothing if they accept the amend-
ment, I should like to know through
you, Sir, from the Government what
is going to be lost if they just in the
column where the names appear in
the First Schedule of the Constitution
substitute the word Tamil Nad for
Madras. What will be lost, 1 would
like to know from the Government,
because I am open to conviction in
such matters. But from my private
study of this matter, from my con-
sultations with these people of the
Government and others, I could not
get any convincing argument as to
why this little change should not be
made. .

Mr. CHATRMAN, Tamil Nad people
feel very strongly about it. T must
say that they do feel very strongly
about it, and in such a matter 1 think
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we should be guided by the wishes of
the people of Tamil Nad. I will tell
you what happened. In the last ses-
sion when Mr. Annadurai was not
here I mentioned this Bill and I did
not introduce this Bill. But on o9ne
occasion I did not take it up for dis-
cussion, hoping that Mr. Ramamurti
would be here to speak on it at length.

Surt AKBAR ALI
have already mentioned that,
are repeating.

KHAN: You
You

Mr. CHATRMAN: But there is such
a thing as repetition.

Surt BHUPESH GUPTA: There is
such a thing as repetition. Yes, Sir,
there is such a thing as repetifion.
Repetitions become necessary  when
certain quarters are impervious to
reason. If you make an assault through
a wall, you make the first hit. If the
wall does not break, you make ano-
ther attempt. If you shoot some-
body and it misses, you fire from the
same gun another short. It is the
game thing here. I said at the time—
this is the trouble, Mr. Akbar Alj
Khan interrupts only to break the
links of my argument. Here I ‘said
that the Tamil Nad people are in
favour of it.

Surr K. SANTHANAM (Madras):
No, no. I say you have no  right
whatsoever to speak for Tamil Nad.

Surt BHUPESH GUPTA: This is
called jingoism. I am a citizen of
India. I love the Tamil Nad people
as much as I love my Bengali people.
I do not think I have Jess right to
speak for the great people of Tamil
Nad as a humble public servant than
I have the right to speak for the
Bengali people for whom I stand and

have come. I should have thought
Mr. Santhanam, Sir,—through  you
again [ mention that name.

Surt K. SANTHANAM: He said

that the Tamil Nad people wanted
this Bill. T only said that they did not
want this Bill. He has got a right to
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move anything about the Constitution.
I do not deny his right to do anything.

Mr, CHAIRMAN: He is giving his
impression that the Tamil Nad peo-
ple want this. You are entitied to
say that they do not want this.

Surr BHUPESH GUPTA: You are
right there, Sir. He can say that
what 1 am saying is wrong.

Mr. CHAIRMAN: I am afraid the
Chair is always right.

Surr BHUPESH GUPTA: Have you
ever heard a Chair going wrong any
time?  Never. It only requires a
revolution to prove the Chair wrong.
Nothing short of it can prove that.
Besides, Sir, you are a learnad man
and you are right, Chair or no Chair.
1 said T"have a right to speak for
Tamil Nad in the same way as I have
a right to speak for Bengal. People
in Bengal may agree with me with
regard to certain matters. I  know
what T said about language. Many
people in my State may not agree

with me. But I speak for the people
of India. What I said here I said
as a part of the people of India, and

there I have a right to speak for any
section of the people. And I should
consider it an honour and a privilege
to see more and more people of Tamil
Nad speaking for the people of Bengal
and T shall never get up here to ques-
tion that right of the people of Tamil
Nad to speak for the people of Bengal.
It may be that they may speak some-
time not in a right way, not quite, re-
presenting the point of view of the
vast masses of the people of Bengal
But I want to develop this kind of
communion between one linguistic
groun and another linguistic group,
and 1 think I am doing a great thing
by way of forging the unity of the
people of Bengal and Tamil Nad.
When a Bengalee gets up here to pay
a tribute to the literature, language
and culture of Tamil Nad and on the
strength ,of that demands that the
name of Madras be changed into Tamil
Nad which they have done in their
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own State, 1 think this is an act which
should be appreciated even if you
disagree with it, an act that I have
sponsored in good spirit because of
my love and affection and my deep
loyalty to the people of Tamil Nad.
And that is why I have sponsored the
amendment. Secondly, I would like
Mr. Ramamurti 1o speak at length on
this subject being himself a man of
Tamil Nad because he is most conver-
sant with the subject. But is it pos-
sible? Last time when I did not move
this Bill certain Tamil people ~riticis-
ed me, misunderstanding the position
as if I had withdrawn the Bill. Edi-
torials appeared, news appeared in
the T'amil Nad papers that I had mov-
ed the Bill but that I had decided not
to proceed with it, and I was criticised
on that score. It is not for that that
I am making the speech here or mov-
ing the Bill. I did not withdraw it
But somehow or other they got the
wrong impression—maybe due to lack
of correct understanding of the pro-
cedure—and came down upon me with
the criticism that I was not mind{ul
of the interests and rights of the peo-
ple of Tamil Nad and that was why,
having moved it, I had taken it up,
maybe under some pressure or So.
That was not true. Now, how do you
measure the opinion of the people of
Tamil Nad? TFirst ot all, let us exa-
mine that aspect because Mr. San-
thanam certainly can question it I
want to say that the people of Tamil
Nad want it. He can have his point
of view but he has to give more cogent
facts. What are the facts according
to me?

In the last General Elections—the
Communist Party participated in the
campaign in Tamil Nad and I kncw
jit—we said in our election manifesto
and everything, in our propaganda,
that we wanted this name to be
changed. Our paper had been writing
about it not today but for many years
now. (Interruption). Just a minute.
I should satisfy your points. Our peo-
ple in the Assembly had been plead-
ing Por it. Now there we got one
million votes. Do not talk about the
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seats. It is possible to get many votes
but not seats due to the division of
votes and so on. But one million peo-
ple there supported it.

Sarr  SHEEL BHADRA YAJEE
(Bihar): On this very issue you were
badly defeated in Tamil Nad.

Mr. CHAIRMAN: He says that qn
this issue you were defeatad. But
Yyou carry on your argument.

Sur1 BHUPESH GUPTA: I should
have thought, Sir, that his thoughts
will be a little richer than they are
at the moment. Now, I am not say-
ing about it. I am leaving it to a mat-
ter of opinion. I may have been de-
feated, I may not have got two mil-
lion votes. But the fact remains that
one million people voted for our party
which stood for this, ten lakhs eof
voters. Certainly if you take into ac-
count their families and others, there
will be many more in terms of popu-
lation. I am saying that a good
pencentage voted for it. I do not say
what they got. They would have got
three million votes.

Serr K, SANTHANAM: Is it my
friend’s contention that the only item
of the Communist Party’s programme
for which they voted was this?

Sarrr BHUPESH GUPTA: No, no.
How can I say thig thing? Mr. San-
thanam is an experienced parliamen-
tarian, Sir, again through you,

Mr. CHAIRMAN: Like you.

Surr BHUPESH GUPTA: No, Sir,
more experienced than I am. He had
participated in the proceedings of the
Constituent Assembly when I was un-
derground, reading the deliberations
of the Constituent Assembly. Even
before that, he was a parliamentarian.
But some people become childishly old
in all such matters and Mr. Santha-
nam’s interruptions wnould make ijt
look as if he had entered Parliament
only the day before yesterday because
he asked whether that was the only
thing. This was not the only thing
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but this was one of the things.
asked how I know that the people
supported it. I said that the Commu-
nist Party was supported by them and
I gave a measurement here taking the
figures from the election result. Cer-
tainly there were many other things
and among the other things there
was the point about the Congress cor-
ruption also. I agree. Among the
things enumerated was the Congress
manifesto. But this was alsp there.
Now we know the statistics for it, how
many supported it. Here is the DMK
Party. We have a very great diffe-
rence with the DMK Party in some
political matters; certainly on the
question of separation, we are poles
apart. We shall never meet. That is
true.

You

Serr T. S. PATTABIRAMAN (Mad-
ras): But you had an alliance with
them during the last General Elec-
tion.

Sermi SHEFL, BHADRA YAJEE:
That was an unholy alliance of Com-
munism and Communalism.

Ser1 BHUPESH GUPTA: Has the
hon. Member to your right the right
to mislead?

Mg, CHAIRMAN: The hon. Mem-
ber himself has se many things to say,
and suggesting the other psint pro-
bably is not very politic.

Sarr BHUPESH GUPTA: Now, I
am very glad, Sir, that avart from
your wisdom, you are importing hu-
mour into this debate, I am thankful
to you. Now the hon. Member oppo-
site also sometimes made interruptions
but, well, this is beside the p-int. If
we had united with the DMK Party—
since he raised that point—the Com-
munist Party w'th one million votes
would not have got two seats, the
Communist Party would have got
many more seats. One of the reasons
why we lost was that there was no
unity between us and the DMK, and
the Congress Party took full advan-
tage of it. Anyway—and naturally—
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as long as they had separation as their
policy, there cannot be any unity. It
is quite clear. There cannot be any
unity with the DMK as long as it
maintains its separatist position, But
we are not concerned with all that
here. Here the point is in what mea-
sure the people are for it. The DMK
in their propaganda, in their litera.
ture, in their journals, stands for this
kind of thing, Tamil Nad. Now they
have got three million votes. Four
million people supported the parties
which wanted a change, out of a elec~
torate of how many votes I cannot
straightway say, but it is a good per-
centage of people. It is a good per-
centage of people in Tamil Nad who
in the course of the election demons-
trated that they were with the partiesg
which would like the name to be
changed, and they listened to the con«
tentions of the parties in this matter;
at any rate, they did not become angry
with the parties or reject them. There.
fore, at least give me the credit in
this matter of peinting to the volumi-
nous support of four million people
in Tamil Nad, four million voters, not
people; the number of people will be
much more.

Now, about the Congress. I think
that their votes were nearly five mil.
lions or so, between four and five mil.
lions, but not more than five millions,
but in between. Well this is the diffe-
rence. But how many people in the
Congress support it? Now the Cong-
ress Party itself has changed the name
in Madras in their official documents,
It was quite possible for the Tami]l
Language to assimilate the word ‘Mad.
ras’ and make it a part of the Tamil
language, to use this expression in
their nfficial documents at the State
level. But deliberately, purposely,
they have decided not to use this thing
but to insist on the expression “Tamil
Nad’. Am 71 to take from this thing
that the Congress Party is in prinei-
ple opnosed to the change of the name
or will the inference be that since the
Congress Party has changed the name
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in the sphere of State, since they are
using their rightful language, they are
{ikely to be in favour—at any rate
many of them—positively in favour,
of the change of the name in the Cons-
titution as well? What will be the
reasonable presumpiion? Suprose we
had been discussing this matter in
some other country, on the documen-
tary evidence what conclusion would
you have come to from these facts,
unassailable facts, coming from the
Government and coming ‘from the
election results? Would you have
come to the conclusion that the Tamil
Nad people are opposed to it sr would
you be inclined to think, taking into
account the electoral support on the
one hand and the fact that the Tamil
Nad Government itself has changed
it on the other hand, that they are in
favour of it? This is the argu-
ment I place before you. Nor-
mally you would be inclined to
think, unless other evidence is led
or produced, that they are in favour
bf it. T should like to hear from the
hon. Members opposite as to what
arguments they can give in order to
counter, in the first place, if I make
such a presumption and, secondly, fac-
tual evidence, the support, which I
have mentioned in this connection. I
should like to know.,

12 Noow

Then there are others, the Tamil
National Party, and so on; there are
others, the splinter groups in Tamil
Nad, small parties, and they all sup-
port it, apart from the Communist
Party and the D, M. K., the two main
opposition parties in Tamil Nad., As far
as the Swatantra Party is concerned,
it is much noise and fury; it has not
much place there; a lot of noise is
there; one great man is there; he can
make great noise; it is all right. But
there are other parties also, smaller
parties, they support it. I tell you,
Sir. Once I went to Madurai, and
there it was a Communist Party meet-
ing. A purse was presented to the
party by the workers—Rs. 20,000; it

s



1947 Constitution

is ail right. One can say that it is all
Communist people that came, that it
ig all Communist people that came and
gave the purse to me for the party.
But what else happened there? The
other Tamil pcople, the other parties,
smaller gr-ups a.so came and greeted
us and there, naturally, the thing they
said was that ‘“Because the Commu-
nist Party had been pleading in Par-
liament that the name of ‘Madras’
should be changed into ‘Tamil Nad’,
we have come here to signify our
support to the Communist Party and
the representative of the Communist
Party who has come from Delhi.” And
it was done publicly.

Surr SHEEL BHADRA YAJEE:
He has already taken from them
Rs. 20,000 in the shape of a purse; he
has already taken their brief and so he
is advocating their cause, !

Surt BHUPESH GUPTA: There you
are, Mr. Sheel Bhad a Yajee, Sir, can
you save me from Mr. Sheel Bhadra
Yajee’s interruptions? You see, Bir,
this Bill was given much before. You
may say they paid money, but money
came from the Communists,

Mgr. CHAIRMAN: If I should gave
you from their interruptions, then I
should also save them from your in-
terruptions.

Sart BHUPESH GUPTA: You
should save both, Sir; you do not seem
to have taken into consideration that
we need mutual saving, '

Sir, as I said, here the Communist
people came; this purse came from
the supporters of the Communist
Party. But other parties came, despite
their opposition to the Communist
Party in other matters; with nothing
in common with us in other matters,
they came to signity their support to,
and approbation of, the stand that w=
had taken in regard to this very par-
ticular matter under discussion today,
and I think, Sir, that that point my
esteemed friend, Mr Sheel Bhadra
Yajee, should have understrod with-
out further expatiation on the theme.

’
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Now 1 saw this thing; everywhere
I went I noted it. I toured Tamil Nad,
and everywhere one question was
asked, “What would happen to your
Bill? Will it be taken up? Will the
name be changed?” Things like that
were asked. And people were not al-
ways Communistg or Communist sup-
porters. Many other people also
raised that point. Therefore I submit,
Sir, there is a volume of support—
how to exactly define it, how to appor-
tion it between us and the Congress
opposite—Congress opposite here, net
in Tami]l Nad—I cannot gay. But I de
submit there is a great volume of sup-
port for what I am saying today, and
am submitting before this hon House,
in all humility, to accept. I would not
have done it had I thought that large
sections of the people of Tamil Nad
would be opposed to it in a positive
sense. It may be due to the influence
of the Congress they may not be act-
ing in the same way as others would
be acting; it may be that when the
Treasury Benches shoot their guns, the
other guns nearby will be silenced—
I can understand it. But it does mean
that a person like me, who comes up
with this Bill, would not have come
forward with a measure of this kind if
he had thought that it was directed
against the interests of the people of
Tamil Nad. Am I such a fool? Have I
lost common gense in such a way that
I should commit such a crime
as that? Would I have taken
the pains to draft a Bill bring it here
and argue it out only to get the oppro-
brium of the people of Tamil Nad, to
be run down and castigated by them,
to be denounced by them? T think, Sir,
whatever you may regard me as be-
ing, certainly you would not think
that T am blind to all common sense—
you would not say that. Therefore, in
good faith T have brought it, becaugs
I felt

Sgrr M. S. GURUPADA SWAMY
(Mvsore): How do you know?

Surr BHUPESH GUPTA: I am ask-
ing him, Mr. Gurupada Swamy need
not assume because he has abundance-
of common sense, that I have no com-
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mon sense. It is possible for him 4o
think, but I should have thought, in
all humility, that I am not so much
devoid of common sense. Certainly I
do not have the intelligence, wisdom
and the height of common sense with
which Mr. Gurupada Swamy, a collea-
gue of ours, is invested; I am proud
of it, that I have got such a colleague
with so much of common sense.

Here it is not that. Now you debate
the Bill on merits. I should ask the
House to debate this question purelv
on merits, on ethical grounds, on poli-
tical grounds, on grounds of demo-
cracy, on grounds of good approach to
some important questions in public
life, and in that context by all means
take it into account, what is going to
be the possible repercussions on the
minds of the people of Tamil Nad, If
I am told the people of Tamil Nad are
opposed to it, Sir, I shal] bow out of
this venture and ask your leave to
withdraw this Bill. But if I can make
out that large sections of the people
of Tamil Nad support it then I should
think the hon. Members opposite
should give their consideration and
thought to this matter. The trouble
with hon, Members opposite sitting in
the Treasury Benches coming from
Tamil Nad is this. When they are
in Tamil Nad, they say one thing.
When they are in the Treasury Ben-
ches in New Delhi they get delighted
and say another thing. (Interruptions)
We have seen the former Finance
Minister, Mr, Krishnamachari, in
Madras saying very excellent things,
and coming to Delhi saying entirely
different things.

SHrr SHEEL BHADRA YAJEE: To
say that the people of Tamil Nad
speak one thing there and another
thing here is, I think, personal asper-
sion.

Surr BHUPESH GUPTA: It is not
personal; I am talking about the Gov-
ernment men, not personal, Mr. Ala-
gesan, for instance.

Sarr LOKANATH MISRA (Orissa):
I hope he was speaking such things
-when he was not a Minister,
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Surt BHUPESH GUPTA: That is
another aspect of this story; that is
another side of the story.

Mr., CHAIRMAN: Do nbot address
him direct.

SHrr BHUPESH GUPTA: He made
enquiries through you of me, and I
am giving the reply.

Now here, Sir, to your right is Mr.
Alagesan sitting., (Interruptions) Then
teach me Tamil. Make the name Tami]
Nad here so that I learn Tamil more.
But you teach me Madras. What is
Madras here? Make it Tamil Nad
and then give me the Tamil pronun-
ciation. I shall certainly learn it. I
am very sorry for it. You will find
the same difficulty if you were to pro-
nounce some Bengali names,

Now, Sir, Mr. Alagesan was in this
House, not in this House, in this Par-
liament, after the first General Elee-
tions, And we heard his speeches, His
ideas and his standards we got from
him. Then, unfortunately he became
a casualty in the next Gencral Elec-
tions. But then he became the Presi-
dent of the Tamil Nad Pradesh Cong-
ress Committee. I do not know what
post is now a days greater, President-
ship of the Pradesh Congress Com-
mittee, or Deputy Ministership. It is
for them to say, but anyway, he be-
came, to my mind, a very important
person in Tamil Nad—President of the
Pradesh Congress Committee. Now he
had made many speeches somewhere
reported, at least in an English paper.
Did he make a statement, when I
moved this Bill in this House, that it
was wrong and misconceived, that it
should not be done? Did he tell the
Chief Minister of Madras, being the
President of the Tamilnad Congress
Committee, that in view of the fact
that the Constitution still retains the
name °‘Madras’ let at least the name
‘Tamil Nad’ be used in place of the
‘State of Madras’? He did nothing of
the kind; he did nothing of the kind
to my knowledge—he might have
done something, but I have not read
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these things in the newspaper. I am
anxiously looking forward to what he
is going to do today.

I am anxiously looking forward to
that. He will certainly intervene in
this debate and I should seek light
and guidance from him in this m[at-
ter.

Our friend, the lady Minister from
Tamil Nad, she was almost convine-
ed that this is a right thing. It seems
that she was not unconvinced of that.

Sarr C. D. PANDE (Uttar Pra-
desh): May I point out, Sir, that the
question is not whether Tamil Nad
should be Madras or Tamil Nad, or
Bombay should be Bombay or Maha-
rashira, or Xarnataka should be
Mysore or Karnataka? It is a diffe-
rent story and has a different bear-
ing from the question of Hindi and
English that he is trying to make
wut,

MRr. CHAIRMAN: He is saying that
hon. Members from Tamil Nad while
they are there support it but they
do not support it here. That is the
point that he is trying to make. Of
course, he is making it at great
length.

Surr BHUPESH GUPTA: You are
dquite right, Sir. In any case 1 know
a bit of this thing. Therefore, allow
me to rgake that point. As another
hon. Member there interrupted, I said
that T would like to hear what argu-
ment he has to advance. I have not
got any convincing argument from
them. Therefore, Sir, as you say, 1
think I have answered all the argu-
ments that I could anticipate. I do
not have any other argument. I know
that the hon. Minister of State in the
Ministry of Home Affairs has got a
well-prepared brief on the subject
giving you the entire account. At
least T make it possible for him to
study the entire thing, and he will
certainly make a speech on the basis
of that when he gives a reply. But
before that, I am looking forward ‘to
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hearing the hon. Members on the
Treasury Benches, from the Tamil Nad.

Mr. Chairman, finally I would
appeal to this House in all humility
to consider whether I am projecting
a controversy or whether I am {rying
to put an end to a controversy. If
you think I am aggravating a contro-
versy into a battle royal, hon. Mem-
bers would be justified in asking me
not to pursue it. But if they think
that there is hardly any controversy
over this matter, but certain contra-
dictions appear due mostly to histori-
cal reasons, and that we have not
made the necessary change more be-
cause of inertia and force of habit
in this House, in the other House or
in the Government rather than for
any other reason, I think they would
ask me not to withdraw 1t, but to
proceed with this Bill. This is all I

can say. I am not dogmatic in such
matters. But, certainly, when 1 see
the Tamil people themselves feeling

very strongly about changing the
name in their own sphere, I  think
it is the duty of some Members of
Parliament, since the Government
will not itself initiate this measure,
to take up the cause of the people
of Tamil Nad and see as to whether
we can get the support of the Gov-
ernment and make it acceptable to
them.

[

Before I sit down once again 1 pay
my tribute to the people of Tamil Nad,
and if I have offended any of them,
those who do not like this thing to
be changed—I do not believe there is
anybody who really wants it to re-
main as it is in the Constitution—I
am sorry for it. But I have done so
in good faith. But I think Sir, T
have expressed the sentiments and
urges of the people of Tamil Nad
even if they are not articulate on
the Treasury Benches or for reasons
of the control of the Congress Party
over a section of them. 1 know in
their heart of hearts the people of
Tamil Nad feel that the name should
be changed and that is why I have
proposed it. I have done it as a
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token of my respect towards the
people of Tamil Nad, as a token of
my feelings of solidarity with  the
people of Tamil Nad, and I think if
Parliament takes the initiative in
this matter, when we are discussing
the languages Bill, the people of Tamil
Nad, who have legitimate misgivings
ebout Hindi and other things, will
realise that we cherish their senti-
ments, cherish their urges and we
also sometimes take the initiative on
our own outside their State to meet
their desires and so on.

Mr. Chairman, once again I express
my deep sorrow and resentfulness at
the fact that Comrade P. Ramamurti,
who has been a politician of long
standing, a public servant outstanding
in Tsmil Nad, he is today not with us
to lend his powerful voice in support
of this Bill. I regret, Sir, that he is
not amongst us today although he re-
presents the people of that particujar
Swate here. He would have been in
a better position perhaps to  speak
on this subject, with more intimate
knowledge, with greater warmth, with
more intense feeling and with more
cogent reasons than I have done.

Sart ARJUN ARORA (Uttar Pra-
desh): May I know, Sir, what is the
significance of Mr. P. Ramamurti not
introducing and moving this particular
Bill even when he was in this House?
He introduced this even in his pre-
sence probably because he does not
agree with him.,

Surt BHUPESH GUPTA: Because
You have put him in jail

Mr. CHAIRMAN: Mr. Gupta, you
need not go into that controversy.
You have finished your speech, and I
thiak you can very easily conclude,

Sart BHUPESH GUPTA: Sir, since
he has raised that point, he would
have spoken but the ballot came in
my name.

Surr ARJUN ARORA: He never
even gave notice of his intention to
move it
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Sart BHUPESH GUPTA:
notice

Mgr. CHAIRMAN: As a Member of
the Party he was to have spoken. But
it makes little difference as to who
introduced.

Surr BHUPESH GUPTA: I thought
I have not only the honour to repre-
sent this group but lead it, and I
thought that it would be to express
our solidarity with the people of Tamil
Nad if this Bill was sponsored by a
section which does not come from
Tamil Nad and also by one who leads
a particular group. That is why we
did it. Unfortunately, Sir, you have
been denied, by no fault of yours or
mine or of anyhody in this House
exrepting the Treasury Benches, the
advantage of listening to Comrade
Ramamurti who would have perhaps
given you better exposition of the
case that I have tried to put before
this House.

I gave

Once again I hope that if the Bill
continues during this Session, if the
discussion is not concluded, the next
time we take up the motion, the
sreaker from our side will be Com-
rade P. Ramamurti one of the out-
stording leaders of the people of
Tamil Nad. Thank you.

Dr. NIHAR RANJAN RAY (West
Bengal): On a point of information. I
have every sympathy with the urges,
inner compulsions and sentiments ex-
pressed by Mr. Bhupesh Gupta.

Mr. CHAIRMAN: What is the point
of information?

Dr. NIHAR RANJAN RAY: The
point of Information is: Has the
opinion of the Tamil-speaking people
been voiced through their recognised
forum, that is, the Madras Legisla-
ture?

Mr. CHAIRMAN: That point he has
dealt with at great length. I would
not trouble him again.

Suri1 BHUPESH GUPTA: I will
give him the reply in the third read-
ing,

The question was proposed.
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o EWE g TR
YT wgEE, it st sy e S
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frax woar =ifed Tr—afFw F-
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HFAT §——HR IF §IR  qSGT HT AT
F mra g wior gom g, 9 9w T
S qifae di|A qT §, SR A guE
FIG USY FT 19 AW @1 | Al
AT T A A A T §, IR
wF faar <17 ot aga & T IR
Awew ¥ & fF oW & e 9w
SAF TWAgl g ) SwERw & fay
# S SETE T A9 9g aar g, o
foeelt § gwdsgu g s« ¥ 9WC
gewr &, o fagic o 2, Wew
WA B, AW & 1 SF WET F
& WU T g &1 AW g, T
1 &F T L | WEE e
AT St g #IX SR fgrgeanT 1
ST & AT, W1 gfar & /e Sy
g | WEW TR g7 wegr § @Ay
HITE & @R A §F T g FX
TUHT AT WEE @T § "W qg miy
F AT @R A W A o X
T mFagy g f5 9 ag
ATE ¥ MY F AT SRAT oF 9T
WG FY WE Y, 0,000 TA N,
e efad g el & °f fr
qfvarire & o1 FT FEHIET F9,
Frgfaee wE &7 qww & @@ I+
T F & 4 F qiiwarie F,
oy ¥, wHE WG a@ ¥ FHAq
T TEHRT ATH FEEAT T g@iad
s fag &0 a1 {5 o9 39 717 9%
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gfaq  Twar 93 fFar 1 Sfew =
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FrYfree qTEl FT oY T § 1T §
TIRE AR F, 98 99 & WK
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IaFT qar § 5 5@ o § 7 A
AT & OF AL, AL B OSAAT A
afg Tt 9 IAX @I A1 A S
S F7 N TTEr A SAF Amed
X Y 99 qF gH S @ifaaraee F
Jrax &, § gt nfaarae § 39 19
F FIT TG FGN, AR T FAET
agY FGT, I IF T FAT 99 WY G
gFaT 2; FfF & g5ar g f5 feld
A7 a8 amy 9AR AW a§ 9,
grafree e #t qag & ar #faw
qAT FIAF T ATG {; FHIF IAHT
JTF J A AYIEAT § qg qATH JJT
qr | gafad  qrdy yAx qEw o F
foradr S Ja #Y & q W g
TF OF FF ST 37 Jrgar g
[H W X WIS, QA W,
I Y HATE AT [ATH FT WA &Y
gedr § A G 7 A A AJARAT
g, F-FAT ST WI9ETS HY SrATEY
F @ A & T A gAmar g 5
@REaR #r awg @ fggeEm @
g AFAE Rl AR WIRT R
qIT A Jg  WEER FY AR AT
Y § I ag FEgAfASH § W IIa%
ey gRW & & 1+ ar gafag
T A W &, aenw g, sud
gan g W § i AfE ot
W 2 A arfadars swAT ifgd
W § A Wi w7 g, @& e
§r AT 7 @Y § ar qa 9
wgi @7, AU § ¥ § FIF AT
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aw IF ufswe ¥ wig agg | I

[ RAJYA SABHA] (Amendment) Bill, 1961195g
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qr, I¥ gAY FL-AT AT q, AW
TF SIS 491, SR W
qry AT 4, IGT qWT q A g,
TFH A A WY F HR) arfae
A e arg gy gafad wrer ¥
T 9 I T GAiF gy qwa
¥ ag o qadr oS Fiaw F 39
R A, g FF AT A FY |
o ¥ W IH F WA 9T FT A
agfaa #Y gfee & Gar faar mar
Afmq Y 19 S0 T, SgET iy
qg gaT F wrord F 918 wF gaan
gs, ag wiw ¥ gf o S gHe
F farr mw gaR arl W@y oa
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g W Fg WA 5ol
s fadr & oF W w78
AT,  WTT & HMOATL 9 ALY ; il
Fas gt & aY fpadr € wrard e
WY §, AT, FIE, AW AW,
afeq SEW avad I FET FAEY
F OATET ASAT AT FAG FALY
T WEAST UK FAE TR
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T @ I A wiwa & fod
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oFdT S, 9% THRI AT g | A
@ FFar g 7 dmr SRR FEr AR
F ST FY ANT BT ALY FEAT
SAAT &7 AT &, ST FY AV 717 TG §—
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w1 AZ TR WG AT WX IR
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[THE DEPUTY CHAIRMAN in the Chair]

gt feudt Srdm wErEan, gE
¥ &% aarn fr oag Swrd, S gar
fag® T ¢, SR gEHA AT {;
N AR AT F 7 qE& & AT
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w7 A & F wEw &1 am Cqfae
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|
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T BT g 7 FE Ay a8 A
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& 3 moar gaa faae aved | 398 aat
FT SIAAT AT THEAT HT A HA FT FH
FE AT, TAAT FTAQAY FTGT
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qEA T FEA & % AT AFT AAT
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T | & GO a qifuaere & geeai
¥ W wgm F § 3@ wwarT F fady
FX A TS AAT &F gw; gIeal q
qOd FEW B q s i e g
7@ TT G AT F AWIAET FL) 9T
& T JEF T Jaweq g fE=r
arfeT; #9i% 7997 39 qug &1 Hifacq
TN | ST YIT ATEH QT FT  ATAF
BT T AT &, B Fi T2 HT qwey
FT QUTHE AT § | AlFT g gy
T AT T AN FL AR AT WETETR
¥ faae &1 6T ¥ SARAT AET &,
% U5 90 &1 AT 91a g | 397y
§ geee ¥ fraza Fo fF ot o
T dAg ¥ faera § guted w0
#® fau at fag ar & v “qerw g’
&1 A aifgears” w7 faar wr,
FY FW T EFFR AL o stram =afeg
BT TF TG A1, S T [ AT UFAT
AT &, T I 9 F1 g27 ¥ fady
FAT FilgT | 37 AW [T 797 37 faer
T 3T H W19TATR, FEIfew, Uafeen
¢ QR T (BT ¥ A7 T8y §, 5w
fau qg gzedt &1 5@ faor @7 fadry
wTEIfgT (EE B 9AY Wradr
Fal F 3@ &0 gfaer & amw o,
TFAT F ATH IR, FHITEE F ATH U7,
T 39 fao #7 F 9199 ¥ F 37 g
F) W 39 fas w1 e qEtaw w3
ifgg

T ARl Jam & S
FT JT FATAT § IaHT Ay A g
Tq fg=

SHRT AKBAR ALI KHAN: Madam
Deputy Chairman, this is a very
simple measure but before 1 say any-
thing on the measure itself, I would
like to say to Mr. Bhupesh Gupta that
I am sorry that Mr. Ramamurti is not
here. I consider him as a very esteem-
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ed colleague but when 1 objected, I
did not object regarding Mr. Rama-
murti but I o%jected to the way in
which he was comparing the policy
of the Government of India with the
policy ot China.

-

Surr BHUPESH GUPTA: I did not
refer to Indo-China question at all.

Surr AKBAR ALI KHAN: I assure
him that I am sorry Mr. Ramamurti is
not here to participate in this debate.

Coming to the Bill itself, my learned
friend has taken seventy minutes but
I assure you, Madam, that I would
not take more than seven minutes.
The whole point is that the name
Madras should be changed to  Tamil
Nad. There are two points that have
been made by the mover. The first
is that it is the desire of the people
of Tamil Nad and the other point
that he made was that in view of the
reorganisation of India according to
language, Madras should be called
Tamil Nad. I would meet both these
points and close my arguments. Re-
garding the first, I am glad he has paid
an eloquent tribute to the Chief Mi-
nister of Madras, Mr. Kamaraj Nadar,
I share his views =0 far as this tribute
goes and I think the moment the peo-
ple of Madras or Tamil Nad desire,
and through the proper source of the
legislature, indicate their desire for
a change of the name, I am sure this
Parliament will do it without any
argument and without any delay. The
whole thing is, so far as I know—and
I am sure that my friend, Mr, Santha-
nam and other friends who come from
Tamil Nad will be in a better position
to speak—there is divided opinion
there. There are people who are in
favour of a change in the name while
there are others who do not want the
name to be changed. So it is not for
Parliament 1o come in and say, ‘do this
or do not do this’. It is for the people
of Tamil Nad to savy what they desire.
That is so far as the desire and the
wishes of the people of Tamil Nad'

: are concerned.
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Regarding reorganisation, I am s¢r- | among the people of Tamil Nad, are '

ry my lecrned friend has not given '

even the slightest consideration to the
fact that even afier reorganisation we
have not changed the names according
to the language and there is no inten-
tion of doing it unless the people
desire it because we know that so far
as the establishment of the prant ac-
cording to the language was concern-
ed, it was a long-standing commitmeént
of the Congress and they have honour-
ed that but at the same time it is the
utmost desire of all the people that
in this diversity we should introduce
elements which go to make for the
unity and solidarity of the country.
We do not want to create further diffe-
rences or intensify the differendes
whether they may be on the basis of
prant, whether they may be on the
basis of innguage or anything., As my
learned friend said, apart from langu-
age there are other considerations and
those other considerations also should
be fully kept in view. He very cor-
rect;y pointed cut about Andhra Pra-
desh. There was a move that it
should be called Telugu Pradesh hut
the people on the whole thought tI1at
Andhra Pradesh was the proper name
and we stick to it. Similarly it has
been pointed out about Kerala. And
as you and I know there is a  very
strong opinion 1n Mysore Assembly for
that State to be called Karnataka Pra-
desh and there is an equally strong
opinion in favour of Mysore. Is it for
the Centre to say, ‘no, you change it
to this’? That wouid be a wrong
policy and it would not be in the infe-
rest of the country either. So far as
this is concerned, Madam, I submit it
is not for us to say anything; it is for
the people of the Tamil Nad. Ceér-
tainly, the Parliament will see that
all those forces which go for integra-
tion are strengthened and foster a
unity in this diversity with love and
affection of all the people concerned.

Surt BHUPESH GUPTA: If I am
prepared to say that I am prepared to
defer the discussion on this and let
the Bill be circulated for opinion

you prepared to accept it?

Surt AKBAR ALI KHAN: My
friend very well knows that I would
throw out his suggestion; it is obvious.
It 15 the duty of the people of Tamil
Nad and the Madras legislature. When
my friend loses his ground here, he-
starts talking anything so that he could
get at least propaganda for his party.
I won’t go to the length of saying—
s Mr. Yajee suggested—that they get.
fees and a pay of Rs. 20,000)- to. -
sponsor this but it is true that Mr.
Bhupesh Gupta will do if it serves the
ends of his partv. T™~t is the main
consideration. He has no axe to grind.
He has no personal motive. I can
gladly agree with it and appreciate
that, but for the sake of the party he
will do anything. Even sometimes
voluntarily or involuntarily he will
go against the basic policies of the
country which go to make for inte-
gritv and solidarity of the country.
Anyhow my point is this. So far as
my friend is concerned, apart from
the fact that he has made a propa-
ganda stand for his party, seeing Mr.
Annadurai here he wants to win a
place of love and affection with him.
There is nothing more in this. I think
Mr. Annadurai is very experienced
and 1 am sure he understands Mr.
Bhupesh Gupta very well and so I do
not think that his overtures of love
and affection will influence an exper-
jenced and able leader like my hon.
friend Mr. Annadurai. So I think
this measure should be thrown out.
With these words I oppose this Bill.

Ssrr T. S. PATTABIRAMAN:
Madam Deputy Chairman, we are ex-
tremely grateful to Mr. Bhupesh Gupta
for espousing the so-called desire of
the people of Tamil Nad. It is ~ome-
times the prayer of all that we should
be saved from our friends. Mr. Bhu-
pesh Gupta is one such friend. It is a
great pity that Mr. Bhupesh Gupta
could think that there are no repre-
sentatives here of Tamil Nad to
espous the cause of Tamil Nad and

’
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that he should become the self-ap-
pointed spokesman of Tamil Nad. His
Bill, as my friends have already point-
ed out, has only propaganda value and
he brought in very cleverly the ques-
tion of the release of Mr. Ramamurti.
He could have made a straight de-
mand for the release of Mr, Rama-
murti and the Government would have
given him a straight reply that he
must change his opinion and behave
better. That would have been the
straight course. My friend wants
that the Communist Party which is
tottering in Tamil Nad, which is los-
ing all its roots in Tamil Nad, should
pick up with this propaganda which
he has been making here for nearly
70 minutes. Madam, it is a well known
principle that it is the people of the
State who have to decide what name
they should have for their States. The
Madras Assembly has already decided
—of course it was not a decision—but
there was a Resolution by Mr. Chin-
nadurai and later it was withdrawn.
Afterwards neither the Madras As-
sembly, nor even the Communist Mem-
bers, nor other parties have brought
forward any Resolution to the effect
that the name of Madras must be
changed to Tamil Nad. They are per-
fectly satisfied with the present name.
We know that if we give it a linguistic
twist, it will be opening the Pandora’s
Box, once you begin to give recogni-
tion for a language as the basis for
naming a State. Let not Mr. Bhupesh
Gupta forget that among the  total
population of three crores in Tamil
Nad more than a third speak Telugu,
Kanarese Urdu and other languages,
and we in Tamil Nad have been living
in perfect amity. There have been
no linguistic clashes, no  linguistic
differences, no linguistic quarrels, bet-
ween us and we have been living in
perfect amity. And I am sure that if
this Bill of Mr. Bhupesh Gupta is ac-
cepted, it will create conflicts and
bitterness. Moreover he must aiso
know that in the Services in Madras
more than 40 to 50 per cent are people
whose mother-tongue is not Tamil
but Telugu and other languages. 20
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to 30 per cent are Kerala people and
their language is Malayalam. So if
you want to call 1t Tamil Nad, I am
afraid Mr. Bhupesh Gupta—he is a
clever orator, a brilliant speaker, a
person who could argue out a case
even though there is no substance in
it—could still not point out or bring
forth any point which the House could
accept for changing the name. There
were no arguments at all. He was
only speaking about the wishes of
the pecople. I am sure that we under-
stand the wishes of the people there
better than Mr. Bhupesh Gupta sitting
in Bengal or in Delhi or making a
whirlwind tour for three or four days.
So far as the elections are concerned,
they are an indication. He gave an
indication about the elections. He
counted some million votes and all
those things. But he forgot that there
are only two political parties in Tamil
Nad which have as their aim in their
own constitution that the name of the
State should be changed to Tamil Nad
One is the “We Tamil Party” of Mr.
Adityan and the other is the “Tamil
Arasu Kazhagam” led by Mr. Siva-
gnana Gramaniar, The “Tamil Arasu
Kazhagam” by and large did not con-
test the elections. They supported all
the Congress candidates during the last
elections. Secondly, the “We Tamil
Party”, which has been led by Mr.
Adityan, contested about 7 to 8 seats.
They are a virulent type of Tamilians.
They say that Tamil Nad must be only
for people who speak Tamil and all
that. Those people were routed in
the elections. All of them were de-
feated. So, if elections are any in-
dication to Mr. Bhupesh Gupta, these
two political parties, which had as
their basic demand the change of the
name of Madras to Tamil Nad, were
completely routed. As a good demo-
crat he is, at present, he should accept
the verdict and should not raise the
issue again.

Then, let him go into the other mat-
ters. He wanted to say that the
Dravida Munnetra Kazhagam and
others got four million votes and all
that. It is all accepted. We cannot
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hide that. But I can assure you and
I can assure Mr. Bhupesh Gupta that
none of these parties had thig as a
slogan for the elections. This demand
did not find a place in the election
man festo, i.e., the name of the State
should be changed, of any of these
parties. The Communist Party had an
electoral alliance. He said we did not
have unity. That is quite correct. Mr.
Bhupesh Gupta, i? he thinks quietly
and calmly, will know that his two
candidates, Mr. Anandan Nambiar and
Mr. Umanatha Rao, were returned to
Parliament only with the support of
the DMK in those constituencies.
There they did not set up MLAs
against the DMK and the DMK did not
set up candidates for Parliament and
as a result of the electoral alliance
Mr. Bhupesh Gupta got all these
things.

He used a very clever legal langu-
ege that we did not have unity. But
an electoral alliance is definitely in-
jurious to unity and 1 am sure Mr.
Bhupesh Gupta will not forget that.

1 do not want to take much time.
Please leave it to us. If we want {o
thave a change, let the Madras Assemb.
ly pass a resolution for that I am
sure this Government will accept it
and the Government itself will bring
forward a resolution. It is better that
it is left to the people of Madras and
to their elected representatives.

Another point which Mr. Bhupesh
Gupta should consider is: Is it histo-
rically right to call Madras Tamil Nad?
I submit it is not. We are better
understood in this world as Madras or
Madrasis than Tamilians. The name
of Madras can be located and reco-
-gnised by people all over the world
and it has got a place all over the
world.

Surt BHUPESH GUPTA: \Jou have
misunderstood it. In Bengal, if anyone
«came from the South, in the old days,
he would be a Madrasi, whether be
was from Telengana or from Malaya-
lam. |
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Surr T, S. PATTABIRAMAN: I will
come to that. Even in Delhi and in
north India anvbod» who comes from
the south of India is called a Madrasi.
it is very good. So, Madras does not
denote any linguistic, regional or paro-
chial! feeling, Anybody who comes
Irom the South of India is called a
Madrasi.

Surr BHUPESH GUPTA: That is
the reason why you want it

Surr T. S, PATTABIRAMAN: I do’
not want to be as narrow-minded as
you are. Let the word ‘Madras” con-
note as many people as possible He
will find that Bengal may be histori-
cally true. There has been Bengal and
there must be Kerala historically. But
there has been no Tamil Nad histori-
cally. It is only the creation of politi-
cians, of political parties of a recent
date. There was nothing in existence
as a unified Tamil Nad till about five
hundred years ago. It was ‘Pandya
Nad’ or ‘Chera Nad’ or ‘Chola Nad".
There has never been historically a
Tamil Nad’. And why do you want
to create a new one, when historically
it is not justified? It is not justified
politically. It is not justified demo-
cratically. Just to satisfy the whims
and fancies of communists and to get a
proper atmosphere for Mr. Ramae
murti’s release, please do not make us
a pawn in your game. We know you
very much, Mr. Bhupesh Gupta, and
we appreciate you are a good friend
at times. Tamil Nad people are
very fond of him. But do not hin-
der us. Do not try to throw us into
disputes. Once you create a sort of
Tamil Nad, the Telugu-speaking peo-
ple, who number about 50 lakhs in
Tamil Nad will say: Our mother-
tongue is Telugu. Why do you call it
Tamil Nad? We have got plenty of
border areas where Malayalis, Andhras
and Kannadigas are there. They are
living in amity. For example, the
Hosur area and Kollegal area are po-
pulated by Kannadigas and Telugus
and they are living in peace because
Madras is Madras. But once you {ry
to create the name of Tamil Nad,
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somebody else will say—I do not say
that the Communist Party will de-
mand it—the “We Tamil” Party will
say that only
in Tamil Nad and all others should
get out. This will be opening the
Pandora's box. Sane as he is, very
argumentative as he is, very reason-
able as he ig at times, I would appeal
t{o Mr. Bhupesh Gupta not to create
dissensions amongst us. Allow us to
decide it. If we want to have the
name as Tamil Nad, I can assure him
that the Congress as one of the big-
gest organisations—I will not say the
only organisation, though it is the
major potitical organisation in Madras
—can take care of the interests of the
1 strongly repudiate the sug-
ngressmen talk one
talk another thing
d urge Mr Bhupesh
ake such insinuations.
an stand on  our

peoble.
gestion that Co
1thing here and
there. 1 woul
Gupta not to m

We Congressmen ¢
own legs. We can feel, act and speak

what we have in our mind and we are
at perfect liberty. As a matter of fact,
1 can assure him that no whip has
been issued to us. We can now talk
whatever we like. So, we in Tamil
Nad, especially Congressmen of Tamil
Nad can speak freely.

St BHUPESH GUPTA: Even with-
out a whip you are saying this. Heaven
only knows what you would say if
there had been a whip.

Surt T. S. PATTABIRAMAN: It is
because your Bill is very injurious to
the people of Tamil Nad and this coun-
try. If it is allowed to become law,
4t will create dissensions and perhaps
dissension is something in which com-
munists can thrive. Perhaps it is
with that motive that you have
brought forward this Bill. If that is
so, I can understand why you have
brought forward this Bill 1 submit
that there is no justification for chang-
ing the name. We in Tamil Nad do
not want this name to be changed
from Madras to Tamil Nad because we
are better known as Madras than as

Tamil Nad people,

Tamilians should reside
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So, before closing my speech 1
w_ould appeal to you not to press the
Bill, but withdraw it in the interests
of the people of Tamil Nad themselves.

Suarr K. SANTHANAM: Madam De-
puty Chairman, I think the Bill is al-
together irregular. 1 was not here
when it was first moved. Otherwise, 1
would have argued that it is wholly
u_nconstitutional, because any legisla-
tion dealing with the reorganisation
of State, viz., either to increase the
area of any State diminish the area
of any State, alter the boundaries of
any State or alter the name 'of any
State should be done under article 3.

Tue DEPUTY CHAIRMAN: It has
been decided by the Chairman.

Sma K. SANTHANAM: I am not
questioning the ruling of the Chair-
man. ] am only saying that even as-
suming that constitutionally the Bill is
all right under article 368, it takes
away the valuable safeguard that is
provided against hasty introduction of
such Bills. It provides that the Presi-
dent should first give his permission
and then it should be sent to the Le-
gislature and the opinion of the people
should be ascertained before any such
legislation is brought in Parliament.

Surr NIREN GHOSH (West Ben-
g:izl): It is a change of name. 1 think
his argument is wide of the mark.

Surt K. SANTHANAM: My friend
has not read the Constitution. I am
sorry. It is stated in article 3 (e):
alter the name of any State. The Bill
affects the name of a State. Therefore,
this article 3 has to be read.

Tag, DEPUTY CHAIRMAN: I do
not think we can go into the ruling of
the Chair. The Chairman has given
his ruling, that the debate can go on.

Sur; BHUPESH GUPTA: Parlia-
ment may by law deal with such mat-
ters, not by changing the Constitution.
Then, these things have to be done,

»
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Seri K. SANTHANAM: That is
exactly the point. They have provid-
ed this article and they have prpvided
that it should be done by law, not by
a constitutional amendment. T

SErt BHUPESH GUPTA: No. Any
way, I shall answer that,

SHRI K. SANTHANAM: It will take
a lot of time to elaboraic this point.
As my hon. friend said some time back,
I was in the Constituent Ass¢mbly.
We provided various ways of amend-
ing the Const'tution. So far as the
States’ reorganisation is concerned,
article 3 provided an easy method that
is by law and not by a constity.onal
amendment. Therefore, by short-cir-
cuiting article 3, even assuming that
the constitutional amendment is valid,
I think he has done a great deal of
harm because it is necessary that first
the people of the State concerned
should express their opinion before

any such issue is discussed.
1 M. A mere discussion of matters

relating to a State may
do a great  deal af harm
unless the opinion comes from the
State concerned. The second point
is, it Mr. Bhupesh Gupta had known
the history, the Tamil Nad people had
to wage a regular campaign for retain-
img the City of Madras entirely with-
in the Tamil Nad area. There was a
dispute between Andhra and Tamil
Nad and on that very great leaders
also began to quarrel with one.ano-
ther, and finally the Tamil Nad people
secured their peint. Today the city of
Madras can be considered as one of
the greatest cultural and industrial
centres in the country. Therefore the
Tamil Nad people are quite content to
have the name of their State called by
Madras. It does not take away the
greatness of the Tamil language Mad-
ras is also becoming the centre of
Tamil language, Tamil literature and
Tamil culture Therefore, there is no
purpose in anvbody trying to disturb
the existing state, and as a friend has
pointed out, if there is any such feel-
ing, it must first come through the

l
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Legislature of Madras. If the Legis-
lature of Madras wants to have the
name changed I do not think the
Parliament will come in the way.
Therefore, I am sorry that Mr. Bhu-
pesh Gupta should have brought the
Bill knowing that it is 3 pure publicity
stunt, because the motion for consi-
deration itsclf is not at all likely to
get the absolute majority of the House,
There is not even five per cent chance
of its securing a majority of the House.
Why should he bring a Bill in such
circumstances especially when he is
dealing with other people? This is
surely fishing in troubled waters, and
I think it is not a proper thing to do.

Tee DEPUTY CHAIRMAN: The
House stands adjourned till 2-30 p.w.

The House then adjourned
for lunch at two minutes past
one of the clock,

e

The House reassembled after lunch
at half past two of the clock, the ViCcE-
CHAIRMAN, (SER1 M. P. BuarcAvA) in
the Chair.

Surt NIREN GHOSH: Sir, first of
all, 1 want to raise a point of onder.
Tt is this. One hon. Member said that
the Bill had been moved for publicity
stunt purpose. I think this is unpar-
liamentary, imputing motives, imput-
ing that it was not moved out of gen-
uine considerations. So, either the
Member should withdraw it or it
should be expunged from the proceed-
ings.

} rd

Tue VICE-CHAIRMAN (Surt M. P.
BuARGAVA): There is no point of order
involved because, as far as I can see,
‘'stunt’ is not an unparliamentary word;
‘publicity stunt’ is not unparl'amen-
tary in my opinion. .

Surr BHUPESH GUPTA: Mr. Vice-
Chairman, it was not mv peint to raise
it because I might say that others also
say ‘stunt’. That is not the point. 1t is
not the question. Whether the word
is unparliamentary or not is not the .
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only consideration. You see, he used
that word; it is ‘publicity stunt.’ There-
fore, it I have been guided by any
other motive than normal motives
for . .

SurrmaTr C. AMMANNA RAJA: 1
want to know what he is doing.

Serr BHUPESH GUPTA: I am
speaking.

SHRIMATI C. AMMANNA RAJA: On
what?

Surr BHUPESH GUPTA: On what-
ever you like,

SarmvaT: C. AMMANNA RAJA:
want to know whether you want a
ruling or what.

Surt BHUPESH GUPTA: At the
moment, the lady is speaking.

Tueg VICE-CHAIRMAN (Smr M.
P. BuarcavAa): Not three at a time,
one at a time.

Sert BHUPESH GUPTA: It is very
interesting.

* Surr P. N. SAPRU (Uttar Pradesh):
I want your ruling on this question
whether it is permissible for Members
to talk to each other without any re-
ference to you. I know that the pro-
cedure of the House is that the Chair
must be addressed and here I have
noticed that Members address each
other and carry on conversation with
each other,

TrE VICE-CHATRMAN (SHrRT M. P.
BHARGAVA): All interruptions should
be through the Chair. It anybody
wants to interrupt any other Member,
he should get up and address the Chair
and then interrupt,

SHrr BHUPESH GUPTA: How can
we make an interruption? Are you
conservative, Sr? How can I say?
Interruption is interruption. You do
not have all the time to look at the
Chair, have somebody in mind, utter
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a word through you, Sir, all this

thing, .

Terg VICE-CHAIRMAN (Ssrt M. P.
BHarcAva): Mr. Bhupesh Gupta,
there cannot be a running commen-
tary. When another Member is speak-
ing, you cannot go on interrupting and
that is what I have noticed that when
any other Member is speaking, some
Members make it a point to go on in-
terrupting.

Sarr BHUPESH GUPTA: Well, in-
terruptions are allowed in parlia-
mentary practice.

Tee VICE-CHAIRMAN (SHRI M. P.
BrRARGAVA): Interruptions are allowed,

Sarr BHUPESH GUPTA: How do
we know? Then we have to go
through the proceedings.

Taeg VICE-CHAIRMAN (SErt M. P.
BHARGAVA): We need not go into this
question.

Sarr BHUPESH GUPTA: If this is
not easily allowed, then we have to
go through the proceedings, calculate
with a watch whether it is there every
minute. But suppose it is not there
every minute, suppose there are ten
interruptions; divide 4} hours by ten.

AN Hon. MEMBER: Any running
interruptions,

Serr BHUPESH GUPTA: Running
means it must run all through,

AN HoN. MEMBER: But they have
also been saying,

Tae VICE-CHAIRMAN (SHrt M. P.
BHARGAVA): And then, Mr. Bhupesh
Gupta probably forgets another con-
vention that an interruption is only
permissible if the other Member has
yielded.

SErRt BHUPESH GUPTA: No,

Tae VICE-CHAIRMAN (Sert M, P.
BHARGAVA): Yes.
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Sexi BHUPESH GUPTA: No,

Tre VICE-CHAIRMAN (SHrt M. P.
BHaARGAVA): Two Members cannot be
on their legs at the same time.

Serr BHUPESH GUPTA: That is
right. Sitting interruption apd
some k

Tae VICE-CHAIRMAN (SHrI M. P.
BHARGAVA): Sitting interrution is to

be discouraged at all costs, |

|
Sem BHUPESH GUPTA: Interrup-
tion

Tiae VICE-CEAIRMAN
P. Brarcava): You come
point.

(Smm M.
to yaur

Surt BHUPESH GUPTA: You seem
to be thinking of a particular way. It
is too late in the day. What abqut
‘stunt’?

Tue VICE-CHAIRMAN (Sanr M. ‘P.
Brarcava): About ‘stunt’ I have al-
ready said.

Sarmr BHUPESH GUPTA: Iz it all
right?

Tae VICE-CHAIRMAN (Surt M. P.
BHARGAVA): Yes,

Surt BHUPESH GUPTA: Therefore,
Mr. Santhanam can make a stunt here.
It is all right.

Surr NIREN GHOSH: Sir, I have
listened carefully, in fact very care-
fully, to the speeches of the hon. Mem-
bers coming from Tamil Nad. They
made very fighting speeches. They
fought but without sword, without any
argument. That is the whole point
because you will notice that in all their
speeches they said that the people of
Tamil Nad used that nomenclature.
All along they referred to Tamil Nad,
the State of Tamil Nad, the people of
Tamil Nad. That is what they said.
In fact, their speeches make it certain
that this is not for stunt for publicity
stunt, purposes. This Bill is reasona-
ble, genuine, reflecting a genuine right
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of the people of Tamil Nad. In fact,
their very speeches nail down this
point. So, what this Bill seeks to do
is to give de jure recognition to a de
facto fact that is there. That is the
first point that I wan{ to make.

Then, the argument has been ad-
vanced that there are in the State of
Tamil Nad—or the State of Madras as
it is now called—ecertain sections of
people speaking the Malayalee or the
Telugu languages and that if the name
of the State of Madras is changed to
that of Tamil Nad, it will disrupt the
position. I do not know from where
from which armoury, they invented
or procured or secured this argument.
In fact, in almost in every State of
India, besides the people of that State
who are speaking the language of that
State and are resident of that State, all
other sections, various linguistice
groups, from all parts of India, reside
in that State, whether it is West Ben-
gal, Maharashtra or Madras, in any
State whatsoever. But for that rea-
son, it is not forbidden that Maharas-
tra should not be called the State of
Maharashtra because there are Mala-
yalees residing there, because there
are Tamil people living there or be-
cause there are Hindustani-speaking
people living there. No such argu-
ment could be raised. Then, why do
they raise this arguments? In fact, in
almost all the States, certain people
from other States do reside That is &
historical fact. But that does not pre-
vent the people of that State from
having their own State Legislature,
their own habits and ways of life. It
is a commonly accepted democratic
practice. So, I was sorry, rather I was
astonished and pained, to hear this
sort of argument advanced by them
because even in the case of Members
who advanced this argument in their
speeches, their State language was
the Tamil language. So, if we expand
this argument, what it amounts to is
this because they have made Tamil as
the official language of the State of
Madras, the Malayalee-speaking peo-
ple may raise an objection or the
Telegu-speaking people may raise an
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objection; it may create division;
it may create disruption. Then
no State in India can have its

own State language. What are now
called as the regional languages, they
are all enumerated in the Constitution
as the national languages. So, this is
simply a funy argument that has been
put forward. And then why is there
such an infatuation for the name ‘Mad-
rag’ given by the Britishers? It was
said that the State of Malayalam-
speaking people is called Kerala. But
Kerala is a name which was current
in our country for hundreds and hund-
reds of years—it was mnot imported,
or somehow implanted—and that name
was there. Similar is the case with
Mysore, and any student of history
knows that for hundreds of years there
was such a thing called Mysore. It was
not imported by the Britishers, or a
strange name grafted by the Britishers
on to some part of the country, or to
certain city, or something like that.
So 1 cannot follow why this sort of
argument should be advanced at all.

Then, if you change the name of the
State from ‘Madras’ {o ‘Tamilnad’, the
city of ‘Madras’ remains; that name is
not changed. What the people all
over India know, or all parts of the
world know, that is, Calcutta, Bom-
bay, Madras—names of three major
cities—or Delhi, or something like that
well, in their cases nobody suggests
change of names, their names remain,
and likewise the name of ‘Madras’ city
will remain. So there can be no ob-
jection to Madras State being named
“Tamilnad.” But then Mr. Santhanam
advanced a peculiar argument He
said, “We are happy with Madras. We
do not want that name to go away.”
He also raised the objection saving
that the people do not want it. But it
is not{ a fact either way. If the State
is ‘Tamilnad,’ the city yet remains un-
affected, and it is ‘Madras’. There has
been no proposal to change the name
of the city of Madras to anything else.
For example, there is the State of Ma-
harashtra. Its capital is Bombay, It is
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called Bombay even after the forma-
tion of the State of Maharashtra That
name still remains. Though the name
was perhaps given by the Britishers,
that city and that name remain. So
that is not a point at all.

Sur N. M. LINGAM (Madras):
Why not change the name of the city
also?

Sert NIREN GHOSH: Why?

Surz N, M. LINGAM: Why not do
it? Sk |

Surt NIREN GHOSH: If the people
want it, we Wwill do it. But nobody
wants it. What the people of a certain
locality want, that you should respect.
Somehow or other they are attached
to a name for a long time, may be
very ancient, may be that it is con-
nected with their traditions or customs
and they consider it to be their own,
part and parcel of their social fabric,
and that is why they stick to that
name, .

Surr SATYACHARAN (Uttar Pra-
desh): By way of clarification I would
like to know from the hon. Member
if there is some sort of proposal on
bchalf of the Madras Government, or
from the people, to change the name
from ‘Madras’ to ‘Tamilnad’ bhecause,
from what T see, this is a Bill which
has been brought on the floor of this
House bv the hon. Member opposite,
not on behalf of the Madras State, and
this is a Bill which falls within the
jurisdiction of the Madras State and
not that of Parliament. This is my sub-
mission, Sir. ’

Sxrr NIREN GHOSH: Sir, if on
account of various party considera-
tions, or otherwise, the ruling party
chooses not to reflect or honour the
urges of the people there, it is per-
fectly honourable and open to penple
from other parts of India. or other
representatives from that State to try
to honour the people’s urges obtaining
there. It is for you to explain, I think,
Sir, it is for them to explain why the
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ruling party there, as the other Mem-
ber, Mr. Pattabiraman

Sart SATYACHARAN: It will be
considered if it has at all come forma-
1y, ‘Sir.

Surt NIREN GHOSH: I could not
follow

Sary SATYACHARAN: I saJ, it
there was any formal proposal on be-
halft of the Madras Government, which
we have turned down, we could have
been accused of being apathetic to the
proposal—if it had come formally
through the people and the State of
Madras.

Surr NIREN GHO3SH: No, no, what
T said is this. If the Congress Party,
which rules the State of Madras, if out
of certa’n party considerations (In-
terruptions) or other factors obtaining
there, if they prefer to by pass this
question, not to honour the sentiments
of the people there, it is for them to
explain why their party has not
brought forward such a resolution in
the Madras State Assembly, passed it
and forwarded it to Parliament, It is
for them to explain, to us here, as also
to the people of Tamil Nad. That is
what I want to say.

Tug VICE-CHAIRMAN (Skrx M.
P. BHARGAVA): Has anybody, besides
the ruling party, brought a resolution
in the Madras Assembly? Has any
other party than the ruling party
brought a Resolution or a Bill to this
effect in the Madras Assembly?

Suri C. N. ANNADURAI (Madras):
May I say )

Tae VICE-CHAIRMAN (Sart M.
"P. BEARGAVA): You are speaking next.

Smrr C. N. ANNADURAI: On a
point of clarification on this point 1
may say that the Praja Socialist Party
in Madras brought forward a non-
official Resolution to this effect in 1959,
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Sari NIREN GHOSH: And so that
1s how matters stand. At least one
party has done it, and now our party
is bringing it here. We may as well
bring it there. Perhaps we will do so
in future,

Then the question was raised that
since in the elections the Congress
Party got the majority of the seats,
g0 the people of Madras or the State
of Madras do not want that the name
be changed. I think it is rather a
curious and strange argument to
make, because everybody knows that
in the General Elections various poli-
cies and factors are taken into consi-
deration by the voters when they
cast their votes. The opinion of the
electorate of the 'State of Madras was
not taken on the single question whe-
ther the name of the ‘State of Madras’
should be changed to ‘Tamil Nad.’ Since
this question has been ra‘sed by al-
most all] Members from the Treasury
Benches I throw a challenge here and
now, let a referendum be taken of the
people of Tamil Nad on this single issue
only, whether they want the name of
the State of Madras to be changed to
that of ‘Tamil Nad’, or not.

Surmmamr C. AMMANNA RAJA: We
do not believe in referendum.

Surr NIREN GHOSH: You do not?
SuriMaTI C. AMMANNA RAJA: No.

Surr NIREN GHOSH: You do not
believe in democracy then, Why should
you? You need not. (Interruptions).

So I throw a challenge, and since
they say the people of the State of
Madras do not want it, if they are bold
enough, let them accept the challenge.
Let the Government say so, that they
will arrange for such a referendum;
we will withdraw the Bill. Let it be
referred to the people of Tamilnad,
this single question. No other policy
consideration should be involved or
should be imported intp this matter.
Let there be one single question and
let the people give their verdicl;. Are
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[Shri Niren Ghosh.]

you prepared? I think you are not.
That is why you are embarrassed
when we have brought forward this
Bill, and that is why, in order to by-
pass all reasonable arguments, instead
of giving any convincing, cogent or
coherent arguments, you are making
fighting speeches without arguments;
fighting without a sword in hand, all
the same you are fighting, moving your
hands and legs; there are no weapons
in your hands. Do not do this, Say
that the election there would be fought
on this single issue, and let us see the
result.

Surr SHEEL BHADRA YAJEE: We
have seen the result; you were badly
defeated.

Sarr NIREN GHOSH: Let it be
gseen on this single issue, not other
issues, on this single issue only. But
you dare not do that; I know that.

Then my hon. friend, Shri Sheel
Bhadra Yajee, who generally takes, I
should say, a more or less progressive
attitude though speaking from the
Congress Benches

Surr LOKANATH MISRA: He is a
communist, he says.

Sarr NIREN GHOSH: said
that in the name of the unity of the
country and all that th's Bill should be
thrown out. Well. I think it is a ret-
rograde or backward-looking senti-
ment which prompted him to advance
those arguments because, in Bihar,
Magadhi or Bhojpuri or Maithili, what-
ever you call it those are local dia-
lects, and the written language of
Bihar is Hindi. That is the prime fact.

Sarr SHEEL BHADRA YAJEE:
Maithili language has got a separate
script, and literature also, quite dis-
tinet from Hindi,

Surr NIREN GHOSH: Yes, it 1s. I
concede. But it is Hindi that is spoken
by the majority of the people there
and that is the official language, one
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of the fourteen national languages.
Now, Parliament is going to put its
seal of approval to a single official
language. So the question does pot
arise. They say that in order to be
fully democratic and consistent one
has sometimes to set up autonomous
regions taking into consideration the
wishes of a group of people speaking
local dialects. But that is a separate
question altogether. Since an over-
whelming majority of the people of
Bihar speak Hindi nobody wants the
dismemberment of that State. That
is not the point at all. What I mean
to say is that you have to recognise
the linguistic States in India, you
have to honour them They have been
carved out of the heterogeneous
British pattern but they are based on
solid, democratic consideration. You
have to honour and find a
place for these linguistic natio-
nal groups. They are not simply
language groups. They are compact,
contiguous territories speaking a par-
ticular language since hundreds of
years. So that is their territory in=-
habited by them. Unless you honour
their feelings you will split India, Un-~
less you honour their sentiment and
form democratic I'nguistic States and
disregard what is reactionary, you will
destroy the fabric of India the unity
of India. You will destroy the natio-
nal unity if you adopt that attitude.
So, I would request hon Mr. Yaiee not
to advance such arguments. Whether
he concedes my point or not is up to
him. But I hope he will refle~t upon
the points advanced by me. That is
my request.

Sir, it is unfortunate, as T said—Y
repeat—that our colleague, Mr. P.
Ramamurti, is not here. He should
have been here to argue this case.

Serr LOKANATH MISRA: You are
arguing much befter than him.

Sarr NIREN GHOSH: How can T
say that? I am afraid I cannot agree
with my hon. friend in what he says.
What I mean to sav is th's, Since the
Government knew that such an impor-
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tant Bill concerning the people of
Tamil Nad was on the agenda of Par-
liament, that it was going to come be-
fore Parliament, they should have
seen their way to releasing Comrade
P. Ramamurti so that he could take
part in this debate. It was unjustified
uncalled for and undemocratic for the
Government to arrest indiscriminately
Communists undey the Preventive De-
tention Act. And now that five
months have passed, it is all the more
unjustified and uncalled for to conti-
nue with that process. Since the Gov-
ernment knew that this Bill was on
the agenda of Parliament, he should
have been here on behalf of the peo-
ple of Tamil Nad, not all the people
of Tamil Nad, I concede. I concede
that the ruling party has got the majo-
rity of seats; they secured a majority
of votes there. But on this question
what we say reflects the opinion of the
overwhelming majority of the people
of Tamil Nad. That is why I demand:
Accept my challenge that a referen-
dum should be taken on this point or
election should be f7ught on this issue
alone. I do not see any harm in this.
In fact, 't we concede that demand,
we will be cementing the unity of
India 1f we change the name of the
State of Madras to that of Tamil Nad,
we will be not only honouring the
sentiments of a particular linguistic
group but protecting the national in-
terests.

With these remarks I support the
Bill.
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WFh  FY  UEHAT FT TG AR A g
Iqd W @l Warg &1 fre|r §
qt waT A g afwT I5y s g f
Sg g Ag dfw gE g awar 6
A FT AW AT ¥ @ AW,
gz T AW fgT i @ 9w,
Weq FIW FT AW WF A T @r
S ) o Yo F MH ITT WIAW
i @ qr | fage F71 AW g
Ft @ @ | qr | gwAdr § 5
Iav &5 fyae g & wifes ot §
AR T A afed 1 F9ifE
g wrar & fF g wifww FE AR
WE qF A OTHAT AT AAAT {Y
W | Fg FHfAee wiEAl &1 Sy
faae § fof IFET ST Y AT O A
waar § v ogw 3w § ot g gar
F AN A0 FGD, AT FT HTAY
Frem wfgd, & I9H T30 AT §
IAFT TS P Iy | AfFT oSy
adr e #¥ v ag a1 8w § Afed
ITH g ALY Ffww FET ANfeq fF
SEE F GET 9T AR ITR F
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g 9T ) wifaw g zafel
TEET AW arEeE @ afgd )
# wwaa g fF osud g dar @
ST | 0¥ & gHN g &1
g oo ot faedl wdaga § fr
gAY Wt FATA AEr S @)
38 o< ffT ag@ ghit | ag ay faeEw
AT HEAT B, WAR IW I Fgd &7
Wy Y @ F 9 FEW O W
¥ fah 7g WA FAT wEAr § fF
Ty« gd fow I § mwew 3w
F1 33 faar v ar | 7 7€l 5o fr
HFY S AGI AT, T F AT AR
g afyT. Susl gme I oo ¥ F
qTER FLAT T A8 TS AFanA g
¥ FE ZEWA PRAT ST ) 9IRS OF §
VT § OF 19 & | T F Hel 0w
ERICIEEANE T TS CUBS CUBC (o O
AfFa o9 F1 a1t fgrgear &, FET
¥ fergeamr @@y @Y & 1 & T
g3 & WL g &7 g & s
A GRS AE (F BAT O A
FifE oo AEY g awar, safey
39 F1 o a1 I @ A qmw F
19 AT gEdT g AfEe GrelY a9 age
T 39 FT 98 AET T i | M
qg W€ gt § ¥ uF wgfawe wid
S AETY €T FI JQAFAATE FAT ATEA
& 1 fored ol & (% ag 39 ary ¥ wied)-
@A A gHsde T w1 faw
qiferaTie § 9TF 1 & e e Sy
Frgfaee qEt & wex § QuT faw @17
3 ¥ 99 Fr qEf f gEEw HEE
foer | & waT § B oA A aga
FHHAR &, qgT F S« fafaeex §
St T F § I 57 § €Y gourq FGm
g | SR A @ W < fagara
F € 1 W Tg @9 {9 R o
& fogiv s ot o 9= 4 & 1| I
g &0 quad F arfaedre g
am g Tifgd @ 98 we} 9w w6
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AT & 77 I A § ) A o
A 7 73 §F § FF 98 grow &
TF qIRae Ja) § | oF 9 Qi
F o< & o) oY =71 9 @ g
AFT I Rar § T oF O F
AT H AT AT & AF g FAT &
A9T gEIF F1 oarfeg S aniEd o
R TG 99 LY o Q1 59 71 frr
onafed @i a7 e 7 &)

Smrr C. N. ANNADURAI: Mr. Vice-
Chairman, very rarely I am in full
agreement with my hon. friend, Mr.
Bhupesh Gupta, but today I rize to
support him  whole-heartedly, fully
and sincerely. The only weakness
of the Bill is the nature of the 4iil
being a non-official one. I would
have very much liked an official B.il
to have been brought forward for this
very necessary and very simple thing
that would have satisfied millions of
Tamilians of Tamil Nad. Very many
arguments that were advanced against
the Bill brought forward are perhaps
more due to the colour of the mover
rather than the arguments advanced
for its support. One hon, Member was
saying that he was not moving a Bi'l
which the Madrag State has asked him
to move. I regret very much thet
sometimes it becomes necessary to ex-
plain gome rudimentary principles.
The Madras Government will never
ask a non-officia]l Bill to be brought
forward on its behalf. 11 the Siate
Government wantg the Bill to be
brought forward, there are the State
representativeg in this assembly and
they would have brought it forward
and, therefore, to say that the Dhll
cannot be supported just because the
Madras Government has not asked
Mr. Gupta to bring this Bill shows that
their only argument to fight againat
the Bill is that their party or their
Btate Government has not instructed
them to act in this way. I can very
well understand the political tremeor
in their hearts, but that is no argu-
ment against the Bill. The arguments
advanced by the sponsor of the Bill
for renaming Madrag as Tamil Nad
bave not been answered by any one
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of the gpeakers who spoke against jt.

Surr SHEEL BHADRA YAJEE: I
have answered it.

Sur1 C. N. ANNADURAI: I cannot
understand—I very rarely under-
stand—your language and, therefore,
I d> not know whether there is Jogic
or not but I would say that some of
the arguments advanced were not pro.
per. One hon. Member was saying that
there are Telugu-knowing people in
Tamil Nad' Malayalam and Canarese-
speaking people and, therefore, to
name Madras as Tamil Nad will create
a sort of tremor in their hearts. May
I inform this House through you, Sir,
that all these arguments were advanc-
ed and shattered in my part of the
country? All these arguments did not
stand the onslaught of reason and
logic. For the sake of informing this
House, T may inform you, Sir, that on
the 24th February, 1961, the Leader of
the House ‘n the State Assembly stood
up to say that he was accepting part of
the non-official resolution brought for.
ward not bv the DMK or any other
political party which is considered to
ba inimical to the Congress, but by a
PSP Member, That PSP Member
brought fo~ward a non-official resolu-
tion for renaming Madras as Tamil
Nad and it was discusseq for many
davs and finally the then Finance
Minister and Leader of the House,
Mr. C. Subramaniam, stood up to say
that he was accepting a part, or the
spirit, of the resolution and added that
thereafter all publications of the
Madras Government would come in
the name of Tamil Naq Government.
1t is in such u way that all the pub-
lications in Tami]l in the Tamil Nad

Government are being printeq and
published. As a matter of fact, afier
making that historic declaration on
the floor of the Madras Assembly on
the 24th February, the very next day
the Finance Minister had to present
his Budget and in presenting the
Budget, the opening words of the
Finance Minister were, “In consonarnce
with the declaration made yesterday,
1 am now presenting to you the Bud-
get of Tamil Nad”. Therefore, all the
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arguments that the Telugu-speaking
people, the Malayalam-speaking peo-
ple, the Canarese-speaking people,
all of them, will be up against this
change 1n name, fall to the ground,
because part of this has been accept-
ed by the Government. The part re-
lating to the amendment of the Con-
stitution, the word “Madras” to be
deleted anq the word “Tamilnad” to
be inserted, was not accepted. There-
fore, the sentimental arguments ad-
vanced cannot be accommodated even
by the Government much less by the
Madras Congress leaders. Sir, I am
really surprised to see how much ill-
informed my hon. friends are, those
who advanceq arguments against the
Bill. One hon. Member stated here
that Kollegal is in Tamil Nad That
hon. Member, unfortunately, 15 not
present in the House at present. I may
tell him, and his friends may tell him,
that Kollegal today ig part of Myscre.
Tt has been taken away from the com-
posite State of Madras and, after the
formation of linguistic States, has gone
to Mysore. If my hon. friend is 80
i1 informedq about Kollegal, I am not
surprised at hig arguments that no-
where in Tamil literature the word
Tamilnad occurs. A politician who
eannot understand that Kollegal to-
day does not form part of Tamil Nad
cannot be expected to be conversant
with Tami] literature, For the edifi-
cation of the House and for his own
edification, T will point out the names
of certain books wherein the word
“Tamil Nad’ is to be found. These are
books written 1.800 or 2,000 years ago.
I am reading the name in Tami! but
the hon. Member who made that alle-
gation is a Tamilian Congressman and
he can understand trat and the hon.
Devuty Minister who will perhaps be
making the reply she being also a
Pamilian may tell him. The names of
PARIPADAL, PATHITRUPATHU and
the more popular names of SILAPPA.
THIKARAM and MANIMEKALAL
These are all Tamil classics written
more than a thousand years ago and
in PARTPADAL it is stated “THAN-
DAMIZH VELI THAMIZH NATTU

i

[ RAJYA SABHA ] (Amendment) Bull, 1961 2006

!

AKAMELLAM” which means, Tamul
Nad which is surrounded by Sweet
Tamil on all the three sides. In
PATHITRUPATMU a classic written
about 1,800 years ago 1t 1s stated,
‘IMIZH KADAL VELI THAMIZHA-
GAMA” meaning Tamil Nad which
has got the sea as its boundary.
In SILAPPATHIKARAM 1t is stated
“THEN TAMIZH NANNADU” mean-
ing good Tamil Nad and in MANI-
MEKALALI it is stated “SAMBUTH-
THEEVINUL TAMIZHAGA MARUN-
GIL” which means Tami] WNad
which 1s to be found in the
continent which s called “SAM-
BUTHTHEEVU” If my hon. friends
like to have more populas 1iilustra-
tions, I would like to refer them
to the poems of Poet KHAMBAN
and SEKKILAR both of whom
have definitely wused the word
Tamil nad. It was obly afterwards
that there were three kingdoms, the
Cheranadu, the Cholanadu and the
Pandyanadu. Tamil Nad is to be
found in the classics of Tamil. It is
not that there iz poverty of ideas
in the classics but it only shows that
my hon. friend does not spend much
thought or time over the Tamit
classics and I may tell for the edifi-
cation of the House that when the
Congress Government in Tamil Nad
purchased the Jaipur Palace at Ooty
known as Aranmore Palace, they
immediately renamed that palace as
TAMIZHAGAM. T am pointing this
out to say that the Congress there is
trying to assuage our feelingg, Is try-
ing to carry the Tamil Nad people
along with them by saying that they
have renamed the Aranmore Palace
as TAMIZHAGAM, that they are
publishing all the Tamil manifestos
as Tami] Nand Government publica-
tions but that only for international
correspondence, only for correspen-
dence gverseag they want the name
Madrag and, therefore, they are not
prepared to amend the Constitution.
Therefore if the arguments advanced
by some of the Tamil Nad Con-
gress people were to be read by
the Chief Minister of Madras, he
would turn round and say ‘You foo



2007 Constitution

Brutus’. Therefore it ig that all the
arguments advanced for not rena-
ming it fall flat on the ground be-
cause even the Congress Govern-
ment there does not approve of thege
arguments.

Another peculiar issue was raised
here that the Bill is brought forward
only as a publicity stunt of the Com-
munist Party. Why not we appre-
ciate the Communist Party for its
sense of political expediency? Are
not all political parties interested in
getting political publicity? Ig pub-
licity a heinous crime? Why do you
publish reports and books on Five
Year Plans? Is that not publicity
done at public cost? And yet you
accuse other political parties, saying
that thig is publicity. But let wme
tell this House through you that even
though you defeat the Bill he has
gaineq that publicity. You are not
going to rob him any more of that
publicity. When he comes to Tawmil
Nad he can conveniently face the
Tamilians ang say, ‘I pleaded for ydu
but it was the ruling partv that let
you down.’ Therefore you have un-
awares walked into the snare of M.
Gupta. I would have very much
appreciated if the ruling party had
approached Mr. Bhupesh Gupta and
stated, ‘Do not bring in this non-
official Bill; we ourselves are in-
terected in jt. We will bring it
forward.!

Then Mr. Santhanam pointed out
that we had an uphill task in retain-
ing Madras; we had to fight with so
many people and we retained Mad-
ras. I had some amount of credit in
that fight and when I was in the
thick of the fight I did not find Mr.
Santhanam by my side.

Shrr AKBAR ALI KHAN: At the
cost of Andhra.

Surr C. N. ANNADURAI: With the
consent of Andhras. I can sav that.
That is because the present Govern-
ment there ig providing even todav
in the border areas measures for
safeguarding Telugu culture and for
imparting Telugu language. There-
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fore though Madrag has been taken
by: Tamilians we have not got any en-
ity with the Andhras. But my
friend, Mr. Santhanam, was saying
that we had such an uphill task in
retaining Madras that we would like
to keep Madras. Thig is not a ques-
tion of keeping Madras or giving it
up; this is the question of keeping
Madras in Tamil Nad and renaming
the State as Tamil Nad. Madras
after all is the capital city of Tamil
Nad just as Ahmedabad happens
0 be the capital city of Gujarat, as
Chandigarh happens to be the
capital city of Punjab and as it is
in other places. If this logic of
naming the State with the name of
the capital city is to be followed,
Kerala should be renamed ag Trivan-
drum, Andhra is to be renameq as
Hyderabad, Punjab is to be renamed
as Chandigarh and Gujarat should
be renamed as Ahmedabad.

Sar1 BHUPESH GUPTA: And Ben-
gal should be renamed as Calcutta.

Smrr C. N. ANNADURAIL
Government, my Congress Govern-
ment in Madras is interested 1n
bilingualism. That is because its
head Government is interested in
having two names for everything:
India that is Bharat; Jana Gana
Mana and Bande Matharam. And
they want to keep always two blocks,
take something from there and take
something from here, So the Madras
Government is also having Tamil
Nad for the consumption of the Tami-
liang anq Madras for all India con-
sumption. This—I do not know; I
am not still fully coversant with
parliamentary procedure; if it is un-
parliamentary you may call me to
order—is political  duplicity, Is it
parliamentary? ’

My

Hon. MEMBERS: Yes.

Smrr C. N, ANNADURAL: T am
glad but it is a very awkward word
‘duplicity’. And that is why my
friend. Mr. Bhupesh Gupta was say- .
ing that some of the Congress pevple
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[Shri C. N. Annadurai].
talk in one way there and talk in
another way here. No Congress
member can face g Tamilian audience
and say that the name of Madras
should be retained. I challenge it.

Sar1 T. S. PATTABIRAMAN: We
have faced it during the agitation of
Tamil Arasu Khazagam and my
friend knows it. What he is saying
is a complete fravesty of facts,

Surt C. N, ANNADURAI: 1 know
how Mr. Pattabiraman faces; I won'’t
say. Let us not face as Congressmen
and as DM K. Let us face the Tami-
lian public on this single sanctified
issue of renaming the State and if
you carry along with you 51 per cent
of the people, I am prepared to bow
my head before you. This is aot a
party issue at all. The renaming of
Madrag as Tamil Nad has been ac-
cepted by the Communist Party, by
the DMK, by the PSP. and you
will be surprised, by the Madras
Branch of the Swatantra Party too.
Therefore all partie; are one in this
issue of renaming Madras as Tamil
Nad.

SHRI T. S. PATTABIRAMAN: None
of them put it in their election mani-
festo.

Sarr C. N, ANNADURAI: I would
present a copy of the D.MK. election
manifesto to him tomorrow. 1 am
sure Mr, Pattabiraman knowg Tamil
Thig has been an issue in the Tamil
Nag for more than 10 to 15 years. He
was saying that only the Tamil Arasu
Khazagam was fighting for it. It is
true partia'ly because it was only the
Tamil Arasu Khazagam which started
an agitation for it but all other poli-
tical parties were immensely, inti-
mately, intevested in this issue and
they have printed it in their mani-
festoes, in their political speeches
and no District Conference of the
DMK took place without passing
this Resolution for renaming Madras
ag Tamil Nad. Therefore it is not
simply on the spur of the moment
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that 1 am pleading for it. My sor-
row is that my friend, Mr. Bhupesh
Gupta, has stolen the thunder from
me by sponsoring this Bill. But for
that I would like to present before
th’'s House that this has been the
issue all along in Tamil Nad. And
they have not answered Mr. Bhupesh
Gupta; what go you lose by renaming
Madras as Tamil Nad? Nobody has
answered that.

Surr T. S. PATTABIRAMAN: It
i you who must prove that it is
better to rename Madras as Tamil
Nad, Yours is the negative ap-
proach.

Surr C. N. ANNANDURAI: But.

Surr N. M. LINGAM: Anyway,
what do you gain by renaming it as
Tamil Nad?

Surr C. N. ANNADURAL What
do I gain? What have you gained
by renaming Parliament as Lok

Sabha? What have you gained by
renaming Council of States as Rajya
Sabha? What have you gained by
renaming President ag Rashtrapati?

Seri BHUPESH GUPTA:
you are having it. ‘
Surr N. M. LINGAM: The Lok
Sabha is known as the House of the

People also. The Rajya Sabha is
known also as the Council of States.

Surt C. N. ANNADURAIL: That is
exactly the thing I am against fhis
split personality.

Now,

Srrr BHUPESH GUPTA: Here is
a form in English; there is no Coun-
cil of States here. (Interruptions).

Smrr N. M. LINGAM: It is also
known as the Council of States,

Smrr C. N. ANNADURATL: 1 am ex-
actly against this split personality
Therefore it is that 1 say that they
have not answered the question,
‘what d~» you lose?” That iz import-
ant because if you were to lose some-
thing precious, we would not press
for it. I you do not lose something
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fundamental, we will press for it. That
other point that wag ralseq was—
what do you gain? We gain satis-
faction gentimentally; we gain the
satisfaction that ap ancient name 1s
inculcated in the hearts of millions
and scores of millions of people. Is
that not enough compensation fur the
small trouble of changing the name?”
Therefore it is that all the argumants
that have been advanced have bren
shattered.

[Tue DEpuTy CHAIRMAN in the Chair]

They have advanced an  apalo-
getic argument by saying that
if the State Government had come

forward with this, we would have
accepted it

SHrI T. S. PATTABIRAMAN: State
legislature,

Sarr C. N. ANNADURAI: And they
are perfectly aware of the composi-
tion of the State legislature where
the Congress party is in a majority.
Would you ask the Congress Mem-
bers in {1e Madras State Legislature
to vote for such a Bill, if it were to
come there, without Party whip? No.

Serr T. S. PATTABIRAMAN: Your
Party members could have brought
forward a resolution in the Madras
Assembly to change the name. Why
have you not done it for the past
seven or eight years?

Sprr C. N. ANNADURAIL: I am
coming to that. When +we present
such a Bill to the Madrag Legisla-
ture. they say that if you want to
rename, an amendment of the Con-
stitution ig necessarv and an amend-
ment of the Constitution Is possible
only when you go to Parliament.

Sgrr T. S. PATTABIRAMAN: I
am saying a resolution, not a Bill. A
resolution can be made,

Smrr C. N. ANNADURAL: 1 may
sav for the information of the han.
Member that we pressed this poip

|
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during the discussion on a non-offi-
cial Bill of the PSP. In fact we
even stageg a walk-out, The DMK
and the Communist Party joined :c-
gether in the walk-out. That iz our
numerical position there,

Suri G. RAJAGOPALAN (Mad-
ras): There, walk-out is a permanent
feature.

Smrr C. N. ANNADURAI: Madam
Deputy Chairman, may I request,
through you, the hon, Member to
stand up and tell what he wanis to
tell? So, it is only an aside. All
right. When the non-official resolu-
tion was discussed in the Madras As-
sembly, we pressed for the const'tu-
tional amendment and the only ex-
planation offered to us was that it
is possible onlx at the level of Parlia-
ment. And when we come to Parlia-
ment we are asked to go back to the
State Legislature. When we go to
the State Legislature, we are asked
to go to Parliament all because you
are entrenched in both places, not
because your logic is sound, not be-
cause ‘'your justice is sound, but
simply because you are entrenched
in both places.

Surr G. RAJAGOPALAN: We are
entrenched because the people vote
for us. It has been discussed even
during the elections. There had been
fasts by certain members and one
person even lost hig life after {fast-
ing. Even after that we won the
election. That shows that the people
still want it as it is—not for the
satisfaction of some politicians who
want a glogan.

St ¢ N. ANNADURAI: Madam
Deputy Chairman, I am very glad
that the discussion is becoming very
interestine But I may gcay for *he
information of the House that the
DMK has got nothing to do with fast-
ing. 'The fasting was undertaken by
a nan-partv man in fact a relative
of the Chief Minister of Madras, Mr.
Sankaralinga Nadar. s
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SHRI G. RAJAGOPALAN: That is
what I am saying

Sarr C. N. ANNADURAI: And to
say that in spite of the fasting you
have not changed shows how human
you are. Therefore, the question was
discusseq there. We were asked to

go to Parliament. When we come
to Parliament, we are again gent
back to the Legislature. In both
places, the answer is as my hon

friend has stated, the people have
voted for us. Well, that is g fact, a
tragic fact, a black fact which ought
to be seen.

S G RATAGORATAN, Tn spite
ot you, the tragedy is still there.

Sart T. S. PATTABIRAMAN: He
says that the tragedy will be per-
manent. The tragedy of the Con-
gress getting a majority at every
election will be a permanent feature

and we are prepared to accommo-
date you. ,
Suri NIREN GHOSH: Will the

hon. Members from Tamil Nad be
prepared ty take a  referendum on
this single issue? Are you prepar~
ed?

Ter DEPUTY CHAIRMAN: 1
think, let Mr. Annadurai please go
on

Surt C. N. ANNADURAT:
Deputy Chairman' I can
understand,

Madam
very well

Surt G, RAJAGOPALAN: The
communis wants a new slogan be-
cause they are afraid of any other
slogan.

Sxrr C N. ANNADURAT: Madam
Devuty Chairman, my friend was
saying that this tragedy is going to
be permanent. Woe to the country
and to the people. That is all what
I can say. But I would like to press
this point th=t a constitutionsl
amendment can be thought of and
made only through Parliament. That
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is why we have approached Parlia-
ment for this. If any amendment is
brought forward to this or any sug-
gestion ig given that it should Dbe
circulated to gather public opinion,
we take up that challenge.

Sur1 BHUPESH GUPTA: We take
it up. I take it up.

Sur1 G. RAJAGOPALAN: Because
there is no agitation, you want it to
be sent for public opinion, so that
you can shout and create an agitation.

Sur1 NIREN GHOSH: If you have
the majority, why are you afraid of
it?

Surt G. RAJAGOPALAN: To give
you political slogans and political
platforms. It is for you to choose.

Sart C. N. ANNADURAI: 1 can
dispel the fear of Mr. Rajagopalan.
I am not prepared or I do not ask
you to take this ag an election issue.
Do not be afraid of that. (Interrup-
tions). We are not making it an
election issue, This is an issue {o be
taken to the people for getting their
consent or otherwise. That is not
going to affect your offices. Nobody
thinks about that. You may remain
there.

Surr T. 8. PATTABIRAMAN: U
you do not want offices, then why do
you contest elections? Is it for the
fun of gitting in the Assembly
or . ..

Sarr ARJUN ARORA: We do tell
them to lose.

Surr T. S. PATTABIRAMAN: .
collecting money?

Smrt C. N. ANNADURAI: This is
not a question of elections.

Sarr AKBAR ALI KHAN: Madam,

what strange bedfellows? Com-
munism and communalism  are
together,

Sart BHUPESH GUPTA: What a
strange lamentation Mr. Akbar Al

Khan!
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Tae DEPUTY CHAIRMAN: We
are in the midst of a tragedy.

Sarr BHUPESH GUPTA: But Mr.
Akbar Ali Khan wants to make it a
comedy.

SHrr C. N. ANNADURAI: 'This is
not g question of election. This is a
question wherein the issue is to be
decided by the people, That is the
point that I wanted to stress and my
friend was talking about elections.
I heard only part of his sentence. He
was talking something about money.
Our money does not come from Mr.
Serajuddin,

Sur1 G. RAJAGOPALAN: Because
you do nct know the source from
where you get it. You get black
money We do not get black money.

We may get anything through
account.

Surr C. N. ANNADURAL: M-~ 1
take a part of my friend’s speech?

We do not know Mr. Serajuddin, We
do not know how to get monev from
them.

Surr G. RAJAGOPALAN: But tell
Me Your source,

Surr C. N. ANNADURAI: This is
not a question of elections. This is a
question of referring the issue to the
people and getting their consent Do
not be under the illusion that I am
asking the Congress Party to stand
for elections on this alone. The
Congress Party has done so many
acts of commission and omission that
we are confident of dethroning them
in Madrag State next time. There-
fore, we need not have

Surr ARJUN ARORA: You tried it
last time and proved to be a miserable
failure You lost.

Surr C. N. ANNADURAT: Therefore,
it is not an election issue.

SHRI G. RAJAGOPALAN: At least
with this hope you run your Party for
some time, At least with the hope of
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replacing us, you give satisfaction to
your workers fur some time,

SHrRr C. N. ANNADURA:: Madam,
simple logic would tell that I know
about my Party workers more than
Mr. Rajagopalan.

Surr G. RAJAGOPALAN: I can
also say. 1 know more about your
Party and your quarrels. Ours 1s

public. Yours ts inside and then you
patch up.
Surt C. N. ANNADURAIL. Mr.

Rajagopalan, we know you quite well.

Surt G. RAJAGOPALAN: 1
know yours,

also

Tae DEPUTY CHAIRMAN: Please
let him continue,

Surt C N, ANNADURAIL: Thiy 1s
not a question of an «nalvsis of our
different Parties. This is a question
wherein a particular issue has to be
referred to the public. Are you
prepared for that? 'That is what we
ask. You are not prepared for that
and that is why I say

Surr N. M. ANWAR (Madras):
Madam, on a point of information, 1
have got the highest respect and
regard for my good friend, Mr.
Annadurai. But will he kindly ex-
plain what 1s there in retaining this
name 'Madras‘ which has got such
world wide publicitv? How is he
going to meet that point of view?
Where is the difficulty in retaining
this world-wide name of Madras?

(Interruptions)

Tue DEPUTY CHAIRMAN: Mr.
Annadurai, you continue. I do not
think that party factions should be
mentioned in that much length in the
House.

Suri1 SHEEL, BHADRA YAJEE:
When party matters are brought in,
we must reply to them.
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Surrt C. N. ANNADURAI: The only
point in answer to the hon. Member,
Mr. Anwar, is this. What we gan
15, We gain sentimental satisfaction
and status for our ancient land.
That is all, and for that I have stated
that when we rename the Parliament
as the Lok Sabha, we gain some
sentimental satisfaction. If in Madras
we change the name of China Bazar
into Netaji Subhas Chandra Road,
nothing is changed in the street but
something is changed in our thinking,
in our soul, in our fibre. That ig why
we are pressing for it. not becausc
we think that keeping Madras there
will be wrong or something.

SHrr N M. ANWAR: My question
ig not that. We agree that there is
something good in calling it Tamil
Nad. But what is your allergy to
Madras which has got a world-wide
publicity?

Surr C. N. ANNADURAI: My al-
lergy is, if Madras is used for the
name of the State, you confuse the
capital with the State alsoc Madras
is the name of the capital city. Tamil
Nad is the name that ought to be
given to the State, There ought to

be a distinction between the name of

the State and its capital. and there-
fore it is that I wholeheartedly sup-
port the Bill brought forward and I
would commend it to the House.

Sgrr M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman,
I had no intention of taking part in
this debate, but since this morning
I have been listening to the speeches
made in this House, and seeing
the trend of these speeches, I have
reascn to strongly oppose the Bill
moved by Shri Bbupesh Gupta. It
looks as if Shri Bhupesh Gupta is
pleading like a lawyer who has no
brie! from the party whom he is
representing In the Statement of
Objects and Reasons he says that
public opinion in the State of Madras
as well as in other parts of the coun-
try is strongly in faveur of changing
the name of the State to Tamil Nad
in conformity with the

[ RAJYA SABHA ]
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linguistic and cultural considerations.
May 1 humbly ask him what baro-
meter or what thermometer he has
used in assessing the public opinion,
whether he has got any represen-
tations from any pariies in Tamil
Nad, whether he has any represen-
tations from the people of Tamil Nad.
What is the source by which he has
got the public opinion of Tamil Nad
about this Bill?

Then, if public opinion is to be
gauged by what is said and done in
the Madras Assembly, my friend, Mr.
Annadurai, just now stated that e
resolution in this connection was
brought in the Madras Assembly in
1959, and it was defeated. What does
it show, may I ask my friend Mr.
Bhupesh Gupta? Does it show that
the people, the elected representatives
of Madrag State wanted the change or
does it show otherwise?

Surr C, N, ANNADURAT: Madam,
the hon. Member was saying that the
resolution brought in the Legislative
Assembly of Madras was defeated.
It was not defeated. Part of it was
accepted by the Government, and the
Minister made a declaration to that
effect

Surtr M. P. BHARGAVA: Mr.
Annadurai hag stated something. May
I ask him whether, if part of the
resolution was accepted, it was to the
effect that the name of Madras be
changed into Tamil Nad? Was that
recommendation communicated to
the Centre? Was a request made to
the Government of India to take steps
to enact a law in Parliament to
effect the necessary change? I am
certain there was no such commun:-
cation from Madras Slate to the
Centre.

SHrr C N. ANNADURAIL: T do not
say that the Madras Government
presseg for an amendment of the
Constitution, They did not press.
When the non-official resolution was
brought forward, the Minister after
meeting all the speeches said that so
far as the State was concerned, it
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will make use of the word Tamil Nad
and the Mac .. Coveinment was hot
prepared to ask for an amendment
of the Constitution.

Surt M. P, BHARGAVA: Mr.
Annadurai 1s a parliamentarian and
he knows what steps have to |be
taken to achieve a certain thing. 1f
anybody makes a statement in the
House that he accepts part of the
resolution, that does not become an
Act. It does not. Anybody sayjing
that he accepts this proposition does
not mean that the whole House has
accepted it. So, that is a very false
position for Mr, Annadurai to take.

As far as the charge is concerned
that the ruling Party is not doing it,
I may tell the House that the ruling
Party as far back as 1920 made ; its
position very clear as far as lthe
lingwmistic provinces were concerned,
and since then in the State of Madras
it is called the Tamil Nad Pradesh
Congress Committee and not the

Madras State Congress Committec.
In view of that if the people of
Madras wanted that the name of

Madras State should be changed to
Tamil Nad, the course was very easy
for them. They had the clear views
of the ruling Party before them,
because the Tami]l Nad P.C.C. has
always been there in existence since
1920 or even before, and they khew
that the Centre would have no obfec-
tion. So the very argument which
Mr Annadurai wants to advance
today is negatived. The people of
Madras do not want that the name
of Madras should be changed into
Tamil Nad, and therefore they have
taken no action in this connection.
It is simply some people who want
to agitate on some issue or the other
who raise this.

Mr. Bhupesh Gupta has always
been speaking with two minds. I
have quoted it before and I quote it
in the present context also. He says
4hat in the emergency the Govern-
ment should be supported fully and
nothing should be done which will
damage the war effort. This is one
side of the picture, and on the other
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side he movesg this Bill saying that
the name of the Slate of Madras be
changed into Tamil Nad. May I ask
h.m where was the occasion today to
press this Bill? Mr, Bhupesh Gupta
introduced this Bill a long time
before, and this Bill has been pending
before this House for over a year or
so, and he never thought it fit to
press this Bill. He always said: “No,
{ do not want”

Suarr BHUPESH GUPTA:
just make that clear. That does not
depend on me. Ag you know, the
ballot takes place and it depends
upon the order in which it comes.
It is just a matter of luck that it is
at the top of the ballot this time.

Surr M., P. PBHARGAVA: Mr.
Bhupesh Gupta probably has a short
memorv. [ have been after one of
my non-official Bills, and Mr. Bhupesh
Gupta has been after several of his
bills, mainly Constitutional amend-
ments. If I remember aright, it was
on the top of the ballot once before
also. He was asked by the Chairman
whether he intended to press the Bill,
and he said “no”. It is on record, he °
caunot change the record, he cannot
deny a fact.

Surt BHUPESH GUPTA: I tel]l you
that it was third or fourth or fifth.
Then before that I wrote to the
Chairman saying that I would take up
my next Bill which according to me
was more topical just at the time. I
said that instead of the fourth I
would move the fifth. One of the
reasons wag that Mr. Ramamurti was
not here. Therefore, say that you
should remember things fully.

I would

SeriMATT C. AMMANNA RAJA:
Even now he is not here.

Sert M. P, BHARGAVA: It was at
a time when Mr. Ramamurti was sit
ting behind him that Mr Bhupesh
Gupta said that he did not press the
Bill that day, and that he wanted to
take the next Bil] which was also
in his name, This is a matter of
record and can be referred to there.
Moreover, he is never serious about
this matter. Why? It is because, if



2021 Constitution

[Shr1 M. P, Bhargava.]
he was serious he would have taken
the normal procedure provided for in
the Constitution for effecting such a
change, and {he normal procedure
would have been to get a Resolution
moved in the Madras Assembly and
see that 1t was passed, Then he
would have been on surer grounds
about what he is writing in the
Statement of Objects and Reasons.
Then he could have said that he had
ascertained public opinion, and he
would have been strengthened in lus
efforts to bring forward the Bill hera.
But he did not do so. He goes the
other way round. Ye knows full
well that a Constitutional amendment
requires a certain majority of Mem-
berg present and voting, and out of the
Members present and voting, there

should be a clear majority if any
Constitutional amendment is to be
passed. And he knows full well,

again, that he cannot get that majori-
ty here. And even then, he had the
audacity to bring the Bill before the
House rather than first approaching
the Madras Assembly. So, I will
humbly request Mr. Bhupesh Gupta
that we are passing through a very
critical time in the history of the
nation and there should not be any
attempt to bring up such contro-
versial thihgs at this time When
things settle down, if the people of
Tamil Nad do want this change, they
would certainly be welcome to do so.
There have been precedents in the
past when these things have been
done. When Bombay was bifurcated,
it was not Bombay and Gujarat but
what emerged out was Maharashtra
and Gujarat because the people of
Bombay wanted that their State
should be called Waharashtra and
therefore there was no difficulty in
accepting at the Central 1level that
the new State would be called the
State of Maharashtra and not the
State of Bombay. So, it is very clear
that there is nothing which prevents
the people of Tamil Nad from
demanding that their State should he
called the State of Tamil Nad and
not the State of Madras. Therefore,

[ RAJYA SABHA )
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the present Bill seems to be unneces-
sary and it is uncalled for at the
present moment. Thank you.

SuriMATI C., AMMANNA RAJA:
Madam Deputy Chairman, as has been
already made clear, Mr. Bhupesh
Gupta once gave notice of this Bili
and withdrew it. T do not know
what the present urgency is for him
now to have brought it forward here.

Dr. A SUBBA RAO (Kerala): Has
he withdrawn it?

Surt BHUPESH GUPTA: Then it
would not have came again.

SHrRIMATI C. AMMANNA RAJA:
He referred to something else, and
actually he said that Mr Ramamurti
was not there. It is

Surt BHUPESH GUPTA: I did not
withdraw it.

AN Hon, MEMBER: You with~
drew

Surrmat C. AMMANNA RAJA:

Wha’ever it is, he did not move it
then, he is moving it now and the
reason he gave

Surt BHUPESH GUPTA: One of
the reasons was that you were not
there at that time and I would have
provided a speech for you.

SarimMATI C. AMMANNA RAJA:
I talk about things that have happen-
ed in the Rajya Sabha, The record
will be there as to who were there.
(Interruption) Just because a person
is not there, you cannot hoodwink ,or
do something like that. And Mr.
Bhargava has said that when actually
Mr., Ramamurti was there, he did not
move it. Now he says that Mr.
Ramamurti was not there. And
actually when Mr. Ramamurti is not
there, he is moving it. Just because
we are in irouble, just now, he wants
to take advantage of it. It is their
nature, it is the naure of the Com-
munist Party. Ags somebody has said
just now, there is no other slogan, no
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other platform, So, they have inveht-
ed this now to catch some votes frbm
Tamil Nad. He has said much abﬁun
Tamil Nad, the Tamul language and
all that. Everybody knows about
everybody’s language. How old a
language is, people connected with
only will know. And Mr. Annadurai
has quoted at some places some bopks
wherein he finds the mention of
Tamil Nad and all that, Andhra has
been quoted long ago. It does not
matter., We are not going into that
matter now. We have not called
Andhra the Telugu Desam. Maha-

rashtra |

Dr. A, SUBBA RAO: Andhra, it is
how you call it; why did you not ¢all
it Hyderabad? i

'

Surimarr C. AMMANNA RAJA:
I do not know whether you want the
State

Smurr AKBAR ALI KHAN: On a
point of information I may tell my
friend that it wag agreed on behalf
of all that it would remain Hydera-
bad but as there was a case on behalf
of our neighbourly friend in Ithe
UN.O., we all unanimously decided

that it should be Andhra Pradesh.
Otherwise, there was no argument
about this question. Everybody

agreed that it should be Hyderabad.

Suri1 BHUPESH GUPTA: No, no.

Not at all. |]

Smrrmatt C. AMMANNA RAJA:
Evervbody seems to be

(Interruption)

Surr BHUPESH GUPTA: You are
not a Communist,

Surimatt C. AMMANNA RAJA:
They want the names to be changed
after the language; just because it
was named by the British people,
they want to change it. Mr. Ghosh
said that it was the name given by
the British and so the name of
Madras should be changed. Mr.
Bhupesh Gupta says that the langu-

[3 !MAY ]963] (Amenmrwm, Dty LIUL 2024

Tamil
Nad.

age spoken is
should be Tamil
far as I know

and so, 1t
Actually, as

SHrt BHUPESH GUPTA: The name
was there. It is nothing new.

Snriviner C. AMMANNA RAJA:
Ag far as I know, a language is
named after the name of the State:
Bengal—Bengali. The language
gpoken by the people of Bengal 1s
Bengali. A State does not take ihe
name of the language, it is not taken
after the language. Assam—Assa-
mese, it is like that. I do not know
why he has taken a particular fancy
to names

Surr BHUPESH GUPTA: Will you
kindly wait for a while . .

SurimaTt C. AMMANNA RAJA:
Why do you disturb me? You
should have a lot of patience. 1
know how long Mr. Bhupesh Gupta
will take for his reply. So, why
should he interrupt other people
when they are speaking?

SHrt BHUPESH GUPTA: So that
you could speak and get . . .

SurimaTtt C. AMMANNA RAJA: You
always help people, I know. Actually,
the people of Madras had a better
sense, had better consideration for

other people living in the State.
That is why they did not want
to drive them or add insult to
injury, As we all know, there
are a number of—I do not
know the statistics—Telugu-speak-
ing people and other people

staying in Madras. When the ques-
tion of dividing Madras into Andhra
and Tamil Nad came up, Mr. Raja-
gopalachari was supposed to have
written to the Governor that there
would be bloodshed in the streets of
Madras because if Andhra State was
carved out, there would come up the
question of where Madras should go.
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It is very difficult to say. In tne City
of Madras itself, there are a number
of Andhras still living. And mm al-
most all the other districts, at least
one-third of the population is Telugu-
speaking; in Madurai they live; 1n
Coimbatore there are the Naidus and
in north Arcot there are the rReddys.
Even today they speak Telugu. Take
Salem. You know that Mr. Ramea-
swamy comes from Salem. In his
house he speaks Telugu, All these
Chettiars, excepting the Nattukotiai
Chettiars, these Komutti Chettiars, all
speak Telugu. Somehow or uther,
fortunately or unfortunately, Madras
and some of these districts have come
to be called Tamil Nad, and they
have chosen Tamnlil as their language.
Just because 42 per cent. of the people
in India speak Hindi, we do not call
it Hindi Nad. The majority langu-
age spoken by the majority has been
adopted and so other people need not
be insulted. That is why they had
a better sense. And I thought that
Mr. Annadurai at least for the sake,
of votes was not going. to clamour for
naming it as Tamil Nad. He wanted
Telugu support also. Even yesterday
he said so. I do not know how he
claims that; I do not know how le
will call it ‘Thereafter, The whole
Madras State is Tamil Nad. So, it is
very wrong to have such an approach
particularly at a time when we have
more important things to do, when we
have to work for greater things. Just
as Mr. Santhanam said, there are
some people who are always anxious
to fish in troubled waters, What-
ever it is, the Madras Government
knows better the people of Madras.
they have better consideration for
them, and they are mutually interest-
ed in each other, probably more thar
anybody else.

4 pm.

As for Rajya Sabha and Lok Sabha,
which Mr. Annadurai referred to,
well, they are mere translations. But
in the case of Madras, if you change
it to ‘Tamilnad’, it is not a mere trans.

[ RAJYA SABHA ]
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lation. It is naming a State as
something else. So it is not a paral-
lel at all. Only few other States are
named after the languages spoken
there. What about Mysore?  What
about Kerala? What about Madhya
Pradesh? What about U.P.? If you
go on calling the states according to
the languages spoken, then Kashmir
should be called ‘Urdu State’ per-
haps. I mean, it is an absurd thing
to start with, and I do not know where
it will end if other people take it up.
It may be an interesting fact if 1 say
that the Sheriff of the Madras High
Court used to take his oath in 'lelugu
till recently—I do not know if it has
been changed since. What I mesn to
say is in most of Madras city and in
a great part of the whole State of
Madras there is the Telugu language
spoken, and for the first time, I think
in 1951, Mr. Bhaktavatsalam approach-
ed Mr. Gopala Reddi (Interruptions).

That is why I am
are asking for fairness, We do nat
want to provoke people and cxcite
people unnecessarily to take to other
controversies. I am saying it vecause
we want to live at peace and not
create greater troubles when we have
already to face so much of trouble
now.

opposing. We

Dr. A. SUBBA RAO: The people of
Madras and those people who speak
Telugu there, I do not think, will be
excited if the name is so changed.
It is only people from outside . . .

SurimaT C. AMMANNA RAJA:
What else? That is another reason
why they do not want fo change it
It is because of all these reasons, for
the first time, I think in 1951—1I do not
remember—Mr, Bhaktavatsalam ap-
proached Mr. Gopala Reddi—Chingle-
put electoral list was only in Telugu
till then—and said, “Please give us
this list jn Tamil also so that oennple
may know.” 8o there was so much
Telugu, and gradually it was being
converted into Tamil there. Now Mr.
Annadurai said that so many mnames
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were bemng converted .nto Camil
forms But 1t has been going on for

a long time, even when we werke

there,

Surr NIREN GHOSH: Why hak
‘Banaras’ been renamed ‘Varanasi,
and ‘Cawanpore’ changed to ‘Kanpur’®

Surimatt C  AMMANNA RAJA
It 1s not renamed It woas the original
name ‘Madras’ and ‘Tamilnad’ . .

Surt ARJUN ARORA The spelling
has been corrected

Sarrviatt C AMMANNA RAJA.
‘Varanas®’ was the original name, but
then the Britishers could not pro-
nounce 1t properly and they made 1l

‘Benaras’ Likewise the  present
“Vijayawada' was ‘Bezwada’ That 13
a different thing altogether Now

you want to call a State by the langu-
age spoken there, by the language
adopted as the official regional langu-
age of the State. They are .0t two
parallels (Interruptions) lease
do not unnecessarily interrupt They
are not two parallels ‘Banaras’ to
‘Varanasy’ 1s different from ‘Madras’
being called ‘Tamilnad’; I mean, the
principle 1s different Do not think
you can confuse us  There may be
people who may be confused by your
arguments—not here but elsewhere

SHrr BHUPESH GUPTA But there
was a place called “Tamilnad’

Surimatt C AMMANNA RAJA It
has become a habit with Mr Bhupesh
Gupta; he cannot keep quiet; he must
go on with his running commentarv
throughout

Sarr AKBAR ALl
graceful; be chivalrous

KHAN Be

SuriMaTI C AMMANNA RAJA- If
at all any action has to be iaken by
Parliament to amend the Constitu-
tion, particularly in things Lke this
which affect the States, we have no
business to arrogate the power to cur-
selves. It will be interference.
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Mr Annadurar explained that a
part of 1t was unofficially adodted by
Mr Subramaniam. He  perhaps
thought that was all right to satify
some people But officially, as a
Government, he did not want tn
change the name, because that would
upset matters and interfere with thz
freedom, at least with the sentiments
of so many other people When
there are so many others, the Tamil
pecple themselves—they are clever
enough; they are numerically greater
in number than the others—why this
cry about democracy day in and day
out, I do not understand Why this
cry that they have got oppressive
majority, they have got brute majo-
rity? I cannot understand it Yes,
1t 1S because we were voted by the
majority The majority of the peo-
ple have got confidence 1n us and we
have to carry on in a democratic wav
Democracy means that. For every-
thing you cannot ask for a referen-
dum If you do not 1ndulge 1n
referendum, it does not mean there 1s
no democracy If a referendum 1s
conceded on this, then anybody may
ask for a referendum on anything and
everything Well, that i1s rot demo-~
cracy People have voted 1th» Cong-
ress Party to power Dbecause they
have confidence m them to carry on
the administration properly And
that 18 democracy Why are vou
then bothered about this oppressive
or brute majoritn? Whv do you
deseribe it so when thev have come
by a democratic process? Aund 1if
vou do not Iike 1t what can anybody
do for that? It will be there  Thev
have confidence 1n us' that 1s demo-
cracy: democracy means rule by the
majority Because you cannot get a
big number, a majority, vou cannot
ask for a referendum for cverything
Democracy means rule by the majo-
rity, and that is why we have to
carry on and you will have to bhear
with 1t whether you like it or not T
know the Communist Party and the
DMXK go on saying, ‘Oh, yes, they
have got a majority. They will not
allow this Resolution or this Bill to
come up.” Don’t you know that we
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are quite v-~d to seeing that just he
cause you have no majority you seek
a referendum? You may take up
that issue, but why should we be
dictated to by people in whom the
people have no confidence? (Interrup-
tions) ‘That 18 not democracy
Democracy 1s rule by the majority,
and the majority are voted to power
by the people, and as long as they
have confidence in us we go on deing
whatever we feel is good for the
country, 1s good for the people and
15 good for the nation, and that is
what people will do, who like peace
to prevail in the country  And other
people lilﬁe to upset it and they go on
inventing one excuse after another
one plea or another, so that they may
have a platform So I feel this 1s not
being brought up with a good motive
It should be defeated It cannot be
accepted

=it fewaman smmTes Sl
(Feg s2w)  Sefe wEEaT, S
FEW AT TE WL AAAR AT FET ¥
IR it I 9F T @ IRE TG
g wre far foF g F S ¥
A F O sgaeAt & St B ey
zq Awewret feafq & gagy faesor
FI W T FIEAE FAAY ) Y T
¢ faoiw Fea1 goOw FH AT I
AT T FrAT § S 7 Y Y A
2 fiF 7 & 2 &Y garR Ry A fewufy
g &1 T AT § ) 9% ST g
&Y wE, IR @ FT 497 A g
Feer & oY, gafey & w0 A
WNTg ATEd 4 A aer fr s faee
T W zEE @l g
oifee 7% FE RIS o w1
THY a7g ¥ qF oA wereAr Y A
Ty gl | AL u% fFer 7 98 77y fw
TE AT AT F St I agr
9T @, 3 maefar §, Frfeezy
F T ITHT IH AW FT AT
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T AR g faegm R wfarT

FT ZATAT (FAT &, THAT LT G &1 F7
F o gy (Y TR # 7 vfaa e a8y

9T | TF WTHTT 97 [Fey F W 4 ary
T L AT AITA A ATTE | TF
&Y darfaer a1 & fordy WY weeTT TEes
Y, TR FHA X FT I, Ay AHT
o o FT 1A, 39 1T T FATH TEqT
Fiq F1 wfuFi a7 f gg IfF 77
firot & Fer a9 wEr (o, aww G
agr F AE fFar y ar zaw #rg fam

% geaT 21, 08T R A WA | 9§
=¥ g {& wadm gz, sifs gadr
fesraedt & T2 2, THay 9g9 8/, TAL0
oqT 2 aar @ & TER qleww
ifafaaa & fad A 7 39 =& AT &)
ST FET Ad, 9O giaaars A
TS T ATA1 & 99 9 & AT & 91
v o R omgET gE o R ¥ ow
T & T WA DOy TA A FHTEH T,
7T T & 1 7 oY fFet 7 7% g57.d
AWT AET SR 27 aE &7 I FHAET
FY 7T, 1 94T @t g OF qlr fae
T & ey waew , av wepfaes ol &
firdy wgeg § wena @ @ gAfad =9
F1 faiy far s—ag IO AEE
qefte FET F | ATOEY F F1 F a1
gs o ot & 39T 31 a%g ¥ I
Tor 7R gAn safqn awTeE g1 A
gafery gTen ATF =T T, /A7 AR
T ATFGRT & 7 7 7 gL gua
areg (o 7 3, 39 9fa $5 wrwd
T &, A1Z FF T W g1 AL W@ A
g1, & aqTe F7 aTAuUET I IET

WTFAT FT HE< FIAT & | 9 G297 7
FG ‘wEry FEE’ & 99 & R g9
¥ fau 7@ @91 & 1 S wwaE
WRIF qTga 7 IIET Jg7 9 qiiasaare
FIG F AR ¥ &, a1 gg Af@x a4 g ?

FAT ALY WAIG FHG F AH I
fFar o) warw F9w &F A9 F Amy
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FAATEY &7 T 7 Wferw T8 T T
qtgH AW F gFd § gUA 9 &
sfa, U a9a F wfa wrwdo g7
TE TR W T 98 & f§ g
gl F, §aPl wlE F, 0 qUR B
ST EHHT QUAET qFiG g——Fiuaars
7 &1 ST AT Hegia § AR g
ATEE F——39 |V qwA {547 @ AR
AW & g9 H I UG ATRSIET |
ZHY TAAT § AT FX & g G5197 Sral
A TEr & ) A F (@0 gedie
£ 99 19 F1 37 A I AL qHG o
gafed a=eg 419 ) war, kA § uw
A I RATE | W 9T # R
ATH FT €A 8, (g ST A faleen
fear war + ¥t sEE ufs W
FTRTU AT, FAT XU+ GIEA 7
#T gal A 7 g5x faw e
frar & S=%1 A falear <ar s 7
gawy (€ #fqara F 970 ¥ ¥R
FT FOT ATAT a7 W T4 & Gravd 7
AT gEgla €, guar 3f9eE a1 9
I TR 3fagm A A3 TEgE AN
TIT SHY ATIT 9% INFT 779 faiqan
T@r 941 | ISy q4r @y gur fw
OF FHA THE FET & AT FeAfAET
qIIATT FH & 1 AT 34 UTHIT 9%
FE w3® FAT FIAETE AT AL
AT | 46T WA 52 g (F BACT
qqA AMT § SFAEE wiwhe § |
ar fwT 47 39 WETH AT AT ST
W@ ? AT W3y @A & (ad
gregra {(Fwar AT g fF faaet awst
F1 B4 WA, fwaAr faizman #
afvat & IART BTl W@TF 1 AT,
FACFTON G ? A ITHT HIATAATAY
F1 3frR1e § 1 S taRfwat &) qfFar
a1 fa3alt a1 29 Aef @A § 98 aMT
g % 29 am @ 9, Awa Ak (61
qT qerdr F ¥ fag it a5 § qafw
HAAT AT & & 7 21 fad 7 ;i
|

W
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aF wdrgd g1 ATAF & 7 Fram,
F aqmE & 9d g 1 Awe mfaz
frm 1 fear gwr am & ? St Aug
R 4, IeEiA A8 AR € FFAT 1 "W
Madras g | 52 ow. w. 2. ‘4”&
e g1 arar arg & aar “Rash” av
“H” gz1 5T &1 faar g1 77 398
&S GTT AR TEI g, @ oy F S
srar § s Mad g e @ g
grar & 7 Rash =afq sezarg &
ey 21T 8, OF "niw 0 F 9{ 7 qar
FIT QT qrFAT §, ST qAIfAAATS AW
¥ A T | FUE WUy 9 & fow
APR=ATE g1 g0 W7 g & W37
H A9 WY arfgeare @Er eIk g,
arfaeArs & am| § T qfaweT g,
qilwaate ¥ @Rl ggT WS LAE
AT & T FIFT AW AifAwAe g &
TAT wT8q § AT A FIW &7 T 7 T {7
0T I TG 1w Tl q4 g (F aut
faq taw arr AT g, JRAAr w1
WY g A Afae S| afwears
Ao Wr g, AAWAT m AEmATE
AT F1 (A&7 FT AZ@ AT I 8,
zafad 89 SO WFT A9 ATMAGAIS
@R, I FAMAT AT QIO g FAT
T 3 A 7@, q1 arfaaare
I AT g7 T - -wwfEd sy as
¥ =2 F1 fwary & fao fagferay g
Fror apar ST Af @, SWET T T@Ar
FIE +qTAETA TAT A gEATE | FOT
& WO &1 FIE gim g, ar (w5
TG AT (FEAT ZT AT | T
&1 fafemat & @eT g1, QT &=L A
w18 V@ sEY Ay @r oy | "%
=AY T g 2WTU AGTAT HIT ATf AR
FT FTST ML <o, IGFT (grar Ausr
¥, 37 78T 3 | TR AT AT FTAQC
FIH AT atd ALl g, afcw AR UET
AT & fF 700 & W@F A 78 anan
qIT 72 Tuee w30 {5 faarel gma
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T LGAT WA ATH E, I9FT SIHIAT
FE0 WY X AT IAFT WL T ITH
a7 w1, 3T F ATE &I, IIH T
AN AT AF AAGATE F, 93 @0
WY AT ST 42 AT osTE fuw
217, A9 Iy faymay gy @ 0y
A % | 28 TR T &L X T H T
TLT AT AT T FI T AT AT Ay
T, WA T ) S g &
FTR WATPIE VAT 4T §

oq g ¥edr & fF ey aEr
& AT TG AGTAYT SR F
fe W i, o fafe T § swaax
¥ fyzars 777 & A aE AR £ 7
qTAfed AT O @Y AT HT KT
Fra AT =wTfed, A7 feT g5F afess
A AGT ST & (AT 9% dHfsu-—
F WA A FT AT HT ATIAT A0fRT
oy ATAATE ANE «Tew ¥ (5O
T ooaTe 9T Fg fEarSrar arfed
g2 2t A8 2T =fEy, sfew afeww
SfTAaT & (& 9% AT =wfEd
gufeY o % AtaRa® g % gar
HTETT F1 | AT {wET madry g
Ft Gar @Al g [ i qrade i
7 F gEE @ g, zafad gw oaw
zoFT A wraar arfed, oY ag afers
mfant & AT Wgow R &7
geqrE X wa F 7T F T Fg Ay A
&l, F3 TAT WO FAAT W7 F A2
qrey F F UE JEF § AT 97
gEaTd qTAA WO ey swfsT &
oy & WT A% TAF U AT HITF
Nz YA FTAHT, AT TS T FF 5T
dar 1 ME £ ae o wEmw G € 1%
AT T A FT QAT T FIH g AT TG
Fwg ¥ FUA HIT F OH] 2AwT AH
o o § T wg UAr FIW I E F
fF gof AT &7 9T FT AT-—
aY AT 98 THY A1 I FT AT, a9
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T3 T AT A TEY & (F A FiEA
g fa sri a1 A arfgsae g 607
g & AT H¢ W SAHG (9U
g1 ar 3z 97 3o faal w1 & @r
21 & fqgaqa =T ¥ 50T TuT a1
W w5 gY 34 TEA@ &0 F T
@, FUF qEf 5y £ ;) agr aifea-
ATE FT AT 3 3T | W a8 U] F
2, A1 gH WA AT § TEAT FA
fr ag z@%r 99 99 $1 & @9 3
TR qg 277 U= & fqv o & I95
3 fr afgez ar qm SRR Er
g, Tebmee wal ar fRdr gadr widt
F AN A qET @I & | I ;T ATTHA-
qTT KT ATH (@I FC A9 &, A1 B
= faar #1 a8 Tfug 7 & AR 98 7@l
FBq {w A F a8 W w@r g | FHgleE
el & ST Ow T & faw 9
mfusrare &1 719 T@r T & 1 39
g FrE faerndr A8 & fF g A7
FH AT WTHT ATEAT & AT T
T ST 3980 7AdA w3 77 {avy
¥ | WX GERY A8 A ¢ % 9fE
fairli T & weew gra @ W&
T T g, FAfEd gg WO dew
g7 mfawaw % arar & WX woE
JEEFI TH G747 2, T N7 @
g1 WO T\ § W A %1 qqA
fifsdr o z@ fao F1 ofd &7 &7
qT 7 Arfeq Y FOwEa /G
o faer &1 wifed & ifsa )

wa, =7 Sy & f& Fiw agad
¥ g & U wEET F AR ¥ BW
T AT W &) qgHT H AT ©, T
F fay &t wa A€ &, w5 TR
Fmig, W aIXF FgT "R &
FfE s fag & @iy § =, o8
I a7 ey shfes gea ¥ e
T fFT fF59 3 39 I T gIwS
oy, feg foa 5 Far a7 FETET
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T, A R AW A FEAA W TE-
WETT FE | TR AL FEF &
qAAE TEE W TE a9 & WHY
gLt At g0 ZaR FT faeedia ¥
¥ F1 fewma omar &, ww @ Y
Fea 8 f 7 9m faaq wmat &1 feame-
femma S8 & 1 QEy 9y rEafenr
ST g T8 TFEIEE 9 A 99y A GHAT
g\ fov 7z g fr agag & mg &
3G 3% TG & | TgAT FT AT FI
F fad &1 F17 § gUFEr 1 wAUaw
g, &t &1 g1 #97 F771 8, f4w
f&a Y F1 #7 @aw fogr & 7 F47
#r g Al o 7 @ qure Y tw
@ WX TUa@ ¥ ¥ ar aad Wy
fr &, T &7 AR gAT HT T TN
TS UL, A1 FT ogw F7 famm
T TH AE ¥ WO FH AAT AT
20 aE § IgFT Wi famr ) €%, W
¥y fra 98 § waew wE), agwa W R
= FY F12 femd adt #7 qwan, wfum
W gg WHETT F@ ¢ fF oo fEEv
¥ &1, 0 T F1, agua F wmas
a7 Agr afer Afve av feage @
Fx Faw wT | 07 A FL & Gfw
fadeft & qer § weaw fwar § smled
39 F7 (T30 F a1 7799 77 554 fa7e
¥ 3w (wisew 78l & wwfar svafawe
g T T TETE FT ZH A0 R,
T WET F1 29 A% WA | W A
T &1 AT g fF sy & maw aw
sifeeq & wgR ) FT AT F AR
gy g wErfa ®1 SR Fv
¥ fad st &1 var auT g awar @
f& o7 &1 o9 & iwU ST fHe
% | 47 g9 ow “gfewr T o s
FT AT &, B9 FI a8 @y zhear”
F1 AT & 7 F€ @i fF st
W F AWM 9T W 9= § 1 I
3 v&  fou wwfag § 7 zaftvy
gfoq 8 fF wva wse R o @
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FRAEAT WFE TA( T, TF FAAAR
AW T=qT & AR ARA g & g
St gfazm oo gwn 2, 99 & Ay St
qepfa w 3% 2, 9 gx g3 faeAr
& oY 99 FIOT FTATA FIA F gfer
¥ & aw “sfewr gz o WA wET
T & W fRT Saar g FAT arva”
Fz 3, 72 I WA AT AT & 1 a7
77 fadaa 2 f o ooft o #°r Ay
Fg @l &7 % GFaw ¥ qifheas
for 27 Y o097 T WA, AT F AHAT
SEATEF HEE O NTHAT e fa oy
ag qr9 a9 q% W &7 A9 Ry
£z g AfgeETs” FT F 999 3 AT
ffe a1e ¥ ga UEAATE F | FAA
arfaasTe 39 #1 (AT S g ar 24
Jg a9 ¢ wEal g, FAfw agEg oA
WETT ¥ WEE @ AWHA, W F T
o | g wea dre ®re o
aifwere & dvo o o ¥ fF v
o |FT WEE FT AWM A @0
?, | gEr faae smedw g 7 oo
Fow q0 & fqU a afwems aga
oegy & A W 99w, & o -
A qIT 2, A7 GEA W AL @I
afay A< fagea & fw ag o |faam
¥ wmge & F fagmw s i

AT A @ g TR & fEE
ST |

TET g1 qHT & 917 X, A7 F5
AW FRY a7 &Y | gud ¥=e
qfaedSt 1 q891 F7 wew g2 o,
gAEes UIfE 1 a_w FT IWT
yaxr fFam | 09T AF & fF oEw A
39 gu & fF oF & amw =l
TR FIS O Aeq qTGeATE F afeqr
faer, % 98 megr sfEm fae
=g Araia (Aer, 1 S9#T & F=ErT
FT AT I1fed ) B FE G Agy
fr arfamars &Y g1 o, Pofr oF awn
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(=Y Frawgae qara At SrefEm )
TNT IEF BAL W A | ATATT § AT 2H
qQre =AU 8, S EHIR W A STeAsy
34 W HEW A2 WMV ST Toeg
FIA T 1 ZRT AT w7 afvaa Fear e
{@ar | &g Wil AT T aFAF S3E 7
ATEr ZiAaT WAT BT FHT AT & qrady
A Ffpa TR guw gfwa # asr
&y gaife 9 o FAT T, LRAT T, W
& vy AUNH FY WET AT T a0g )
gfeas zwex & iy S #aw" g, S
fraar we< feme ¥ AT §, S6F
gff st sgr AR 97 3= gar g g
it ez & FEY gIAT | WA weT ¥ 5AA
FE IFIT AT AFH W HAF THIT
FY =T IOA T AT A gfoaa
q5T § UF Yg AEAT STAT FhAT o,
THY FTCT 7 AE T A ARAFC (5T
arg 7 AT AT ar fr g A & e
#Y AT T3 § 9FTQ | oA 58 oMex
zawT w7 faor fF gfqar & faedy
At X wEvE 9w S frar ar Fiy
T = A FEAE g F& (qa1 fF
gaT gfam S AT ar A Feh g
gafas zaat sfvsta #gr | W ansy
st A e wpafa &1 fx St el wrd
& ¥y, SAT & ATF & AT qor Ay gfez
¥ g I &, I9 wex F A g g
FT T 1T F AT § Ta1 g1 747 o,
fad AT FE AT HAAT FATT U7
g frgpear @ uF Tw wefan’ 5y
FET AT & TG AR F ATH § F@T
ST 9T |

Wt WIFCE FERIUNT  TAFIA1E
(mzrasz) @ afkwa FBT & oo ¥
‘qEIT R, FAT AT 7

oY faaapn T aaTATsy SYefear
F gawr ot gar a0 uw w4y
T oY | I oF afewa e F gAiT
g 3 fegfy ¥ wgama a0 17 @90 |
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Ag w4 T ge® ag T g (7 fwq
291 a7 FT AT, FTT-HTT H
CECICIE A G TR Bl S e i
oy sweT gidr off Se¥ wAaw 7
T FF gy ST @r g AT afa aw
Sy wia 7 3fz giar T W@ R, SR
sfa aw<d &7 g1 @ & |

oft aitaws et o F97 gfewma g

agr g ?

= fawewArT wwenast |t
mT S sfee @ w7 oft efess
g wmT oty S owee # TEwA
WA WALST  HIAT g1 Al S el
& WAL WA ST HIAA & q9 av &rq
ga & | s A0S W S AT § qA
IHG AAAT TET R | U AT AT 7
Ufe S Fed §, T AA TG 7ET FEAT |
FroF fasiy wamn & S w5 g5y
aig Afodgs e Fawn wrefa
FT 77 &7 {Sra AT F 99 § TET o
FgA g1 U 1 WiE AE uafq ar {F
T WIT A AR 9% ST v R
FIX WIAT TEAT, AAT H A @@
ST 9SAT o7, 97 S5 {8TFHT qgar
qr |

A GEqAE  FARWSA aEw
(merTie) : fags F1F 1= @IE?

ot e AN Syfea:
WO W Agy WA g0

& araAr AR F ofr e o
T Mu, TAT @ TEH Hazqwal
a1 mpafr 9, wife & o« aifasrars
weE & gy | UAT AT g A qA
FET UF T AT FA FT Heg< f7ar gic
g% 7 fedr w3t & ataA swaEg
v g7 “arfamars” F wfq @w A
wiwgw gar | IEy A wAfa & o
F oy TwEr gugT W F g wer
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ZAE AL HAAT FE AT AT A5
gt & § g #1 a1E @iy 1R
AT g 1w A e ave o
I % . . (Interruption)

I GE gIFT FAT

ot SrerdT ars 0 WY aiwd #7
Adqte Wy @ @I ogET @i

is not parliamentary.

The DEPUTY CHAIRMAN: Let him
speak on. You have too much of
your commentary. His chain of
thought is broken.

S faragaT AaTeTest |yt
TFTE WIAAE ITEATS(H 72T |
F a1 AT S ¥ 9O {9gT wEAr
fF T ®@& o T F 9T AL
FIAT AT a1 FAT FF Niaariz &
Forat & mawTe A ¥ @ Y s
FLAAN ATE G FT W 77 FH
g ITRr ATE g7 ST WT F Iy
o qa@TfE g I3 sre A . L

st geaTEY qig (IoT 99)
AT G2 AT F FF FTETFIE?

STV GEAATY RS qrar
SrEaafa AgiEaT, 3 S fawg 9 Fg
T F s F9 AYT AEE § AE wAT #
fagx atfamsars F1 & =T a7 gfesa
T w5 TR

it faaemrATT weneTast stk

# g9 ¥ Fu gdar s=m w8

WEA: FE ATH F %2 FH AT
IOFT AZT X VT 81 A IV G F g
& | &) frog g Ak § § fF wmre a
am arfaerare #41 fF5a1 517 9 Ay
¥ A I frAr F@TE W Ay
#1 zfagre &Y & fax qdr gesafa
Y g3y 2, famr So% Swad: oo
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THE N FEY o7 TFAT {F A WEH FT
aw mifgenre e o #ifs oo
9 ¥ "ETa & 9fF gar Aig g W@ g
fe oo I afe dus & far
gu At & sfa 9y Tl gIr 2, SEET
FHI & F707 77 FF FFeT 37 9T F
FT7OT T HAFHAT F FT7U | qF IG AT
29 FT AT TEC G TAT § IAY & q4qT
T 2 1 A1 Ay wrdAT € O 2w A
feft nF e § F9 @, AT 9 AR
AT | WX q&T F TgT qr quEd
g fF afmas o wEms 2, AR
atfae ATt ARTE FY HIFAT AT FA
& fa, arfer & Sy anfeear w2 g v
& E! Y JET F ary #y 3fez § 7}
Aifasr Fv qegfq & wfy o owii wr
A fas $ 3 #1 fee & ag wera sraeF
Z @ gA @ faon § frae 9 1 X
Fg a9A1 F1 7g wiyy oFar & fF ag
SEATT ST AT AT G ATAT AT X
ag 31 TN AT IAF Al FE A
T=TT T F7 W IR I AT &
f a8 9747 1 77 7Y QY fve ag S
AT & [ A S F wr F#E
uF ST 3 fF gz mm@fes st
# for A w7 AR | Faw wEr
TR & AN AT A foar SR A
fer Tz ¥ fruiy fey s fF freeesw
gt =fedr a1 agY g =rfey | d=e
BRI AT 9T AT S FT A A,
ag FgA (I & | Jgl aF AT
g9 2, ag qafas wifaa & o
TR T TFAT 2 )

gq TRl & A7 § WA e
AT I T TX AT faw w7 A
F7AT § AT FUF T F AT AT
¥ graar FET R F A e ATEA-
are #r oAfew & w7 fAem #X
TOET ST FTT A FA OFA

AT | ‘
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SHRT N. M LINGAM Madam, Ihad
not intended to take part in this de-
bate but seeing the trend of the dis-
cuss: I tlou_ht perhaps I would be
able to contribute something to the
matter under discussion The first
impression that I got when I knew
that my hon friend Mr. Bhupesh
Gupta was moving this measure was
that he was trying to spend the week-
end 1n a lighthearted way by intro-
ducing a discussion of this kind in this
august House because the House
knows that he is a serious student of
politics and that he usually concerns
himself with matters of grave import
to our country.

Surt N M ANWAR This 1s part of
his fireworks

SHr1 N, M LINGAM You may put
it that way but even so I thought,
having regard to the 1tems of work
with which we are grappling at the
fag end of the Session, he would not
find time or the inclination to deal
with a subject like this because, in
the first place, the subject is not a
burning one in the couniry and
secondly, 1t concerns primarily the
State of Madras As the House
knows, the Madras Government did
have an opportunity, on the motion
of a private Member, to discuss this
very subject and they did not think
it necessary to recommend any
change in the Constitution with re-
gard to the name of the State If in
spite of all this, my hon friend has
found it necessary to nitiate a full-
fledged debate on this question here,
it could only mean that either he
wanted to play the role which his
friend, namely, Mr Ramamurti,
wanted to play in this matter or that
he wanted to provide this “Touse with
a discussion which would rot be
serious and which would at the same
time give us some kind of relaxation
I would not impute any other motive
10 my hon friend

Now, coming to the merits of the
question, Madam, I would, at the very

[RAJYA SABHA]

(Amendment) Buill, 19612042

outset, say that we on this side of the
House do not oppose any good change
that may be suggested. After all,
we are m the process of great changes
in the country We are changing not
only names and norms but also our
very way of nfe. We are trymg to
catch up with the latest developments
1in the modern world with regard to
science and technology. The whole
face of the country 1s changmg and
1t 1s indeed our objective to so change
the society that 1t not only reflects
what 15 best 1n our own ancient tra-
ditions but also what 1s best in modern

thought That being the wDosition
which we live, 1t is inconceivable
that any responstble individual or

State is opposed to any wholesceme
change but in this matter of the
change of the name of the State, it
will be agreed that we have to pro-
ceed cautiously Only yesterday we
initiated discussion on the l.anguages
Bill and there it was said that we
have to take the people with us by
consultation and by getting their con-
sent, although people who are OppOS-
ed to a certain policy of the Govern-
ment may be in a minority. Here, in
thig matter, it is probably true that
many would lTike to have a ~hange 1n
the name and chanege it into Tamil
Nad but at the same time I would
like to remind my hon friend that
many do not like the change at the
present moment and if the Madras
Legislature has not thought it neces-
sary to recommend a change in the
name, it is because they want to take
the people along with them, although
the people who oppose the change
may be in a minority We do not
know what form ultimately the name
of the State will take It is for the
people to decide but it was consider-
ed that the present time is not pro-
pitious for recommending such a
change in the Constitution.

And whal is the hurry to proceed
with a measure like this, T would ask
my hon friend We have many pro-
blems of importance concerning the
daily life of the people with which we
are trying to grapple here. Takingl
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the case of his own State and the city
in which he lives, it will be agreed
that 1t has the largest relics o# the
past, relics reminding us of our
slavery and of the imposition of the
culture and way of life of a forei~n
society. Are the West Bengal Gov-
ernment or the hon. Member himself
exercised over changing these nammes?
Rightly, they are not frittering away
their energics in trying to solve these
problems. It is perhaps necessary to
remind ourselves that in ‘his House
we are trying to tackle fundamentals.
Once we find proper golutions to basic
questions affecting our life, the life of
the society, its economics, its goals,
political and social, the rest will take
care of themselves. When we solve our
economic problems, when we solve
our cultural problems, these changes
in names of places and of roads and
Jf persons will adjust themselves to
the changing conditions. It is, there-
fore, necessary, I would submit in 21l
humility that we have a sense of
perspective in these matters and do
not make use of the privilege given
to us of initiating discussion in regard
to every subject on the flonr of this
august House. If the question has
been brought in, being motivated by
political considerations, the greatér is
the pity because a question like this
will not bring in any political harvest
one way or the other. As far as the
Madras Government is concerned, it
has dealt with the question broadly
on its merits, as I stated. They
-wanted to take the whole people with
them; they were not opposed in
principle to any change. In fact, as
the hon. leader of the DMK has stat-
ed here, the Madras Government
have agreed to the use of Tamilnad
in the regional language and in all
internal correspondence. They do
not think that the time is ripe for
changing the name of the State for
international purposes or for purpos-
es where it had to deal with other
States and the Centre. After all,
certain traditions have grown dur-
ing the last two hundred years
-and certain traditions do serve us
[
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well and even if they do not, it is not
wise always to bring them to an
abrupt end. So, neither on politizal
nor on economic considerations can
we persuade ourselves that such a
change is called for. My non. friend,
Mr. Annadura;, when confronted
with the question, “What would be
the benefit of a change lLike this to
the people?” was able to say only
that it would give a kind of senti-
mental satisfaction. If that is all that
we are going to achieve by giving our
consent to a Bill of this kind, I would
submit that the benefits by keeping
the name would be more than what
w. would conceivably gain by having
a kind of sentimental ratisfaction.
For one thing, there are various
groups, as my hon. friends have point-
ed out, speaking different languages.
having different cultures. Tamil Nad
has the connotation that it is an ex-
clusive society, that others will not or
cannot have equal status or opportu-
nity and although the Madras Gov-
ernment is one of the most liberal,
even a superficial change of meme
like this may give the impressicn that
it is trying to be exclusive that it is
trying to become inward-looking and
parochial. It is not desirable to
create this feeling. I for one would
not be gorry if the name of Madras
is retained for ever. As I said at
the outset this is a matter essentially
for the people and in the fulness of
time people will decide and it is at
that time that we here in this House
will be called upon to make a
decision.

A lot of irrelevant considerations, I
am sorry to say, were brought into
the discussion of this question. Some
people went so far to say that the
Madras Government, as indeed the
Congress Party itself, was suffering
from schizophrenia, saying one thing
and practising another, saying one
thing at the State level and advocat-
ing another at the forum of the
Centre. I need not take the time of
the House in repeating these baseless
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charges Our approach 1n this

matter has been essentially pragma-
tic We do not hustle through
changes affecting the life of the peo-
ple and we have an order of prior-
tles in the scheme of reconstruction
of our country So, there 1s nothing
that 1s questionable 1n wnat has been
done with regard to this question
either by the Congress Party or by
the Government of the State of
Madras Let us face facts frankly
Changes are neces.ary perhaps in the
country from the Himalayas to Cape
Comorin and from Assam *o Gujarat
We have foreign monuments and
roads and streets named after foreign
persons We have other buildings 1e-
minding us of our past :ulers We
have indeed so much else of the hang-
over of the past that we cannot take
a big broom and sweep them away
Even 1f we could, 1t 15 m this pers-
pective that T would ike the House
to look at the problem

My hon friend, the Move, of the
Bill, 1s intelligent enough o know the
bearing of a measure of this kind I
am sure he 1s not going to press fop
1ts passage 1n this House He has
provided an occasion for discussion
of what I regard 1s purely a

State
subject here m this House The only
benefit that hag accrued to the House
1s that in future we have to think

not once or twice but a hundred times
before we bring forward any .neasure
of this king for discussion at the final
forum of the country We are press-
ed with other questions For ins-
tance we are grappling with the
language Bill We have business
which we are not able to complete
before the allotted time Certainly,
1t would not be said by my ‘ton
friend that this should take preced-
€énce over what we are concerned
with durmng the remaining period of
the current session If the Business
Advisory Committee or the Chamrman
has been good enough to allot {his
day for purely non-official purposes, 1t
is only out of deference to the wish-

[ RAJYA SABHA]
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es of Members But I would subm.t
that having put the problem before
this House, let us not repeat such
performances ang waste the time of
the House and the resouices of the
country Let us do—I >ubmiz in all
humility—more serious work, work
which would contribute, i1n however
small a measure, to the well-being ot
the country With these words

SHrI BHUPESH GUPTA You
speak for another ten minutes and
save the time of the House Ian any
case you can speak for ten minutes
more

Sarr N M LINGAM I will be the
most disappointed man 1f after all
that I have said my hon friend wants
more time for the discussion of a
measure of this kind

Surt BHUPESH GUPTA They have
to give a reply So many things are
there Are you speaking for the
Government?

Toe DEPUTY CHAIRMAN Are
you being persuaded by Mr Bhupesh
Gupta®?

Sert N M LINGAM No, not at all
I am not I thought after hearing
what I have said he would even
move for closure of the debate and
withdraw his Bill or not pies~ for its
passage

Surt BHUPESH GUPTA 1
your speech to continue
appreciate you, I want your speeca
to continue (Interruption) I very
much appreciate the hon Member's
spcech and I want him to continue

Surt N M LINGAM 1 am sorry
I am at my wit’s end at the moment
because the scope of the subject 1S
limited Even so, to infuse a serious
element 1n what we discuss here, 1t 18
my considered opinion that these mat-
ters should be imtiated probably a.
the lowest level at the level of the
people The State should consider 1t
at the next stage and only at the final
stage should Parliament concern it-
self with this question

wani
So much I
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Much has been made of the fact
that people are passionately in favour
of a change, as if people have nou
other issue to concern themselves with.

Members have thrown challenggs.
Ev_en my friend, Mr. Chordia, Has
joined the fray and has said tHat

there should be
question.

referendum on this

AN HoN. MEMBER: No, no.

Smrr N. M. LINGAM: He has said
it.

ot famemare et shfear
qfssrer ifafaaa &1 Foea wre fod-
TH A & WS /Y & fwg 1 ‘afeas
MfafaaT’ &1 ey w0 &7 & ST
¥ faar o &, fa=dt o7 A faam
g

Surr N. M LINGAM: I do not know
how public opinion can be ascertained
without a referendum. Referendum
is one of the methods.

T farmmaTe aeTame Stcfear
Taw fa it g aow wAT § aqd d@y
grm f& 2 faei v ofsas mifafaga
TS & | AT qaad fohew T8 S
TS TETFE 2 |

Surr N, M. LINGAM: My friend,
Mr. Annadurai, a little while ago said
that he was not going to make it an
election issue. At the same time ke
wantecd it to be decideq through g re-
ferendum ag a hon-political question
And Mr. Chordia wants again pub“c
opinion, he does not want s referen
dum. I do know what exactly
they are aiming at. They say that 1t
is a non-political question. But ail
the time they want to make political
capital out of it. It is clear that they
are confused over this issue and my
greatest regret is that my hon. iriens,
Mr. Bhupesh Gupta, has got involved
in this storm in a tea cup. So Madam,
1 would only say that while we are
thankful to Mr. Bhupesh Gupta for
this opportunity for a discussion  Iet
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us not magnify g small issue like tn's
and let us see it in ity proper perai-
Pecuve and leave it to the State aan
the Madras Legislature to decide 1
the fulness of time.

SHRI LOKANATH MISRA: Madain,
I have been listening to both shades
of the opinion and I think that Com-
rade Bhupesh Gupta is justified :nu
bringing forward this Bill. Therg 1s
no other State in India now where
the name of the State coincides witn
the name of its capital city. Madias
is the only State where the Staw
is called Madras and the capital ecity
is also called Madras. There has been
plenty of agitation for the change or
name. As Shri Annadurai has said
it is just a sentimental satisfaction
and what ig wrong in allowing this
sentimental satisfaction when it does
not materially affect anything? And
Shri Niren Ghosh of the Communist
Party along with many others has
thrown g challenge to the Congress to
resign some seats of the Assembly aun
fight a bye-election on this issue, I
think there is nothing wrong in ac-
cepting the challenge because the
Congress has such a majority in tha!
State that even the resignation of four
or five members to fight 5 by-electun
wili not materially affect them in the
Legislative Assembly. This is a ques-
tion which should be decided by the
people and a decision from the people
can be had only if there is an electior
on this issue. The Congress Party is
nol favouring a referendum. Natu-
rally, the only other alternative can
be that therpe should be an electirn on
this issue. In al; countries of the
world where democracy exists, issues
ae always decided by fighting oye
etections.

Surr N. SRI RAMA REDDY
(Mysore): Orissa bye-election

Surr LOKANATH MISRA: We did
hot fight on this issue. I conced‘e we
d'd not fight, we fought on other issues
and you do not know it proba.bly. rI‘he
man behind the scene in Orissa is a
man who works wonders. He works
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(Shri Lokanath Misra.]

wonders in your Capital City, 1n ihe
Capita] of India. He comes and takes
up a room next to the Prime Minisier
and he does as he wishes. He gocs
over to America and says whateve:
comes in his mind, You cannot take
him to task for that. He is a man who
works wonders. So, naturally,
(Interruption) It tempts me to say
so many things. That is all. Proba-
bly he got all the three seat, in the
bya-dlections in Orissa not ktecause
the Congress was popular but be-
cause he knew how to tackle the
voters.

Samr ARJUN ARORA: You con-
fess your ignorance and your incapa-
city to fight an election,

Surt .LOKANATH MISRA: Mr
Arora is completely ignorant about
Orissa. He should not get up and in-
terrupt me about ihings in Orissa, He
can talk about other things bui part-
cularly about Orissa, 1 can teach him
for years. So, he should not get up
and interrupi just for the sake of in-
terruption. (Interruption) Yes, we
are discussing Tami] Nad. But your
party brought in Orissa. That is the
thing

AN Hon. MEMBER: You come to
Tamil Nad, you forget Orissa,

Surr LOKANATH MISRA: Mr. Sr
Rama Reddy referred tu the bye-elec-
tions in Orissa. Naturally 7T had to
come back to Orissa, my own State

Ax Hon. MEMBER: Lovely State

Surt LOKANATH MISRA: Lovely
State. We have a lovely  Prime
Minister I am sorry, a lovely
man as the Chief Minister.

Surt ARJUN ARORA: We have got
a lovely Prime Minister and a lovely
Chief Minister.

Tue DEPUTY CHAIRMAN: No in-
terruptions. I.et him come to the
point and to the Bill
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SHRI LOKANATH MISRA: So,
Madam, 1 would suggest to the Con-
gress Party, the ruling party, that
they ought to accept the challenge, i
they really want to assess the opinion
of the people. And

Sukr ARJUN ARORA: What is this
method  of challengiiig? The wusual
challenge in a democratic procesg is
bye-elections and in the bye-elect on
the Swatantra Party of Mr, Lokanath
Misra appears to be nowhere in any
part of the country.

Sur1 LOKANATH MISRA: Madam,
I would say again that the hon Mem-
ber is so ignorant. We did not
fight elections on this issue ‘n Orissa
at all

Surr ARJUN ARORA: You never
fight elections on any issue jyou figh
elections with money bags.

Smrr  LOKANATH MISRA: The
Congress has money bags. If I refer
to the matter, I have to come back
again to Serajuddin and

(Interruptions)
AN Hon. MEMBER: It is
welcome,

Surt LOKANATH MISRA: And of
course, I do not refer to that matter
on this occasion.

Surt ARJUN ARORA: You do.

always

Tue DEPUTY CHAIRMAN: You
should be relevant,

Suri LOKANATH MISRA: I do
not want to be irrelevant even though
my friends in the Congress Party
are, and want me to be.

Surt A. M. TARIQ
Kashm’r):
about

(Jammu and
There is something

Surr LOKANATH MISRA: Natu-
rally, all the opposition parties in
Madras are one regarding the change
of the name and the change of the
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name from Madras which wag %ive“
during the British rule and which has
come over from the British doey 1c
affect either the dignity or the respect
of the ruling party. Naturally, when
there is such an urge from among the
people that the name should be chang-
ed that their sentiment would be
salisfied, the Government should re-
think about it. They have the majo-
rity, of course, to turn down any sug-
gestion coming from the Opposition
but on this score they should think
over the matter. 'We are not probabd -
completing the discussion on this sub-
ject today. They have time at thenx
disposal, and in the meantime, they
should rethink about it. i

Surt ARJUN ARORA: The hon.
Member should have moved that the
name of Orissa should be changed into
Kalinga. But he is afraid of Kallinga
Tubes.

Surt LOKANATH MISRA: Madam,
1 s:m not respensible for the irrele-
vancy which is there Tt all goes to
the Congress Benches. When there
is an interruption from the other side,
I am supposed to say something about
it. (Interruption) Shri Arora who
has been trying to learn something
about Orissa either from me or from
any of the hon. Members who belong
to Orissa in this House, has been
speaking about Kalinga. Kalinga is
the name, ancient name of Orissa. But
now in the entire State this name 1s
squeezed into some indusiries which
the Chief Minister owns and he has
monopolised the entire Kalinda in
all hig industries. And he being the
champion of the Congress in the
State, naturally, I shall have to refer
to him because he is also the ownler of
all the Kalinga industries in Orissa
and the less I say about them the

better it is. |

Surr SHEEL BHADRA YAJEE: Are

we discussing Kalinga Industry?1

|
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THEe DEPUTY CHAIRMAN: Come
back to Tamil Nad. You cannot tra-
vel so far. You must come back to
Tamil Nad.

Surt A, M, TARIQ: Come back to
Tamil Nad.

Suri BHUPESH GUPTA:
back via Kalinga.

Come

SR A, M. TARIQ: Change your
platform and c¢ome back.

SHrt LOKANATH MISRA: All the
opposition parties in that State are
one for the change of the name and
naturally 5 substantial section of the
people want the change. So, it is a
serious matter not to be out-voted as
it is, but some decision should bpe
taken. As I was just saying, since we
have some days to go through the mat.
ter, the Government would kindly re-
think about it and if possible accept
the Bill

SHRI A. M, TARIQ: Just I want to
know one point from the hon. Mem-
ber. If tomorrow there is a demand
in his constituency that Shri Lokanath
Misra, the hon. Member of the Rajya
Sabha, , should change his name gnd
take the name of Shri Bhupesh Gupta,
what will be his reaction to that?

Surt LOKANATH MISRA: I would
not have gupported that change bu
for the fact that the party to which
my hon. friend has the privilege to
belong has changed the names in the
case of Maharashtra and Gujarat, and
that too on the basis of language and
nothing else. One of the States at
least could have been named ‘Bombay’
since the old State from which it was
carved out was ‘Bombay’. If the argu-
ments of our Congress friends are
based on facts, then one of the States
should have been named ‘Bombay’,
while the other could have taken an-

other name,
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Dr. A. SUBBA RAO:; Mr. Tariq
should understand that it is aiready
there; it has already got the name
‘Tamilnad’ there for local consump-
tion and only outside it is Madras.

Surt M. P. BHARGAVA: Are we
sitting beyond five?

Surr BHUPESH GUPTA:
he should continue his speech.

I think

Tue DEPUTY CHAIRMAN: I leave
it to the House. Is it the pleasure or
the House to adjourn now or to con-
tinue til] 5.307

Surt BHUPESH GUPTA: No, we au
not want to continue any more; we
adjourn.

¥
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Tee DEPUTY CHAIRMAN: Is n
the pleasure of the House that we aa-
journ now

Surr BHUPESH GUPTA: Yes.

Tue DEPUTY CHAIRMAN:
or sit til] 5.30?

Surt BHUPESH GUPTA: No, leu
us adjourn now.

Tee DEPUTY CHAIRMAN: The
House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned
at five of the clock til] eleven
of the clock on Saturday, the
4th May 19863.



